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[Sh. Dwaraka Nath Das] 
I, therefore, request the Central Govern-

ment to set up a radio relay station ilt 
Karimganj in Assam at a very early date. 
(vii) Need to CODStruct Railway line bet-

WeeD Madr.lS aDd Kaacheepuram 
SHRI S.s.R. RAJENDRA KUMAR 

(Chengalpattu): Kancheepur.llll is a Temple 
Town and a religious centre of Tamil Nadu 
and also an important commercial centre. 
It is about 75 kms. from Madras. Thou-
sands of people travel daily between these 
two centres. Road Transport is the only 
mode of travelling available between these 
two centres and the existing Highway is far 
from adequate to handle the heavy traffic 
fiowing through it. It has been a long 
standing demand of people of Chengalpet 
and Madras that a Ratlway line connecting 
these two centres will reduce the burden of 
the road traffic, reduce the runnin& time 
and also make the journey comfortable. 

The request for a broad guage Railwa y 
line between these lWO/ centres had been 
made on several previous occasions in this 
august House but no action has been taken 
so far. 

I, therefore, urge uPO:l the Central Gov· 
ernment to construct a Railway line bet· 
ween Madras and Kancheepuram urgently, 
without any further delay. 
(Translation] 
(viii) Need to take "teJls to proted Dar-

bIumga distrid ill Bihar from 800d 
aad droqId 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga): Mr. Chairman, Sit, 
Darbhanga district in Bihar is mainly an 
agricultural area and most of the people 
depend on agriculture for their livelihood, 
but due to frequent flood and drought, far-
mers are not able J!:et actual benefits of 
their produces. Floods in rivers passing 
throuah this district destroy the crops. 
fhese rivers originate from Nepal. An 
I>greement was also signed last year bet-
ween India and Nepal for proper utilisa-
tion of water of these rivers but till now 
no action has been taken in furtherance of 
this agreement. As a result of this far-
mers are not able to sow their crops pro-
perly. Sometimes they also suffered loss 
due to drou&ht. 

Therefore, I would like to request the 
Government to construct dams and bar-
rages on these rivers to make proper use 
of water and to save the farmers from 
fiood and drought. Water can be supplied 
from barrages for irrigatIon purposes and 
electricity can be genen.t<:d from dams 
which could be supplied to Bihar and 
other adjoining states. 

15.32 his. 
DEMANDS FOR EXCESS GRANTS 

(GENERAL) 1989-90 
AND 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL) 1993-94 

[English) 
MR. CHAIRMAN (SHRI TARA 

SINGH): We now take up Item Nos. 11 
and 12, Demands for Excess Grants (Ge-
neral) and Demands for Supplementary 
Grants (General), together. The time allot-
ted is one and a half hOUTS. 

Motions nwved: 
(i) "That the respective excess sum., not 

exceeding the amounts shown in the 
third column l)f the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to make 
good the excess on the respective 
grants during the year ended 31st 
day of March, 1990 in respect of 
the heads of demands entered in tho 
second column thereof against De-
mand Nos. 8, 14, 17, 45, 62, 90 and 
94." 

(ii) That the respective supplementary 
sums not exceeding the amounts on 
Revenue Account and Capital Ac-
count shown in the third column of 
the Order Paper be granted to the 
President out o~ the Consolidated 
Fund of India to defray the charges 
that will come in course of payment 
during the year ending 31 st day of 
March, 1994 in respect of the follow-
ing demands entered in the second 
column thereof, against Demand 
Nos. 6, 24, 25, 27, 35, 45, 51 anll 
94. 
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Demands for Excess Grants (General) for 1989-90 submitted to the Vote 
of £Ok Sabha 

No. and Name of Demand 

I. Expenditure met from Revenae 

14. Defence Pensions . 

17. Defence Services -Air Force 

45. Police 

62. Ministry of Petroleum and Natural Gu 

94. Chandigarh 

II. Expenditure met from Capital 

8. Department of Commerce 
90. Delhi 

Amount of Demand 
submitted to the Vote 
of the House 

2 

278,92,72,919 

15,24,11,683 

16,98,18,673 

2,14,06,961 

8,14,92,284 

410,66,46,482 

16,40,177 

Supplementary Demands for Grants (General) for 1993-94 submitted to 
the Vote of the £Ok Sabha 

No. and Name of Demand 

Ministry of Chemialls and Fertilizers 

6. Department of Fertilizers . 
Ministry of External Affairs 

24. Ministry of External Affairs 
Mlaistry of FiDaace ~ 

25. DepartmentofEcononllcAJF~rs 

27. Payments to Financial Institutions 

35. Department of Revenue . 
Ministry of Home Af£airs 

45. Other Expenditure of the Ministry of Home Aff~rs 
Mlaistry or IDdastry 

51. Department of Industrial Development 
UDioD Territories wIthoat Legislature 

94. Delhi 

Total 

Amount of Demand 
for Grant submitted 
to the vote of the 
House 

2 

Revenue (Rs.) Capital ('S1I)) 

200,00,00,000 

1,00,000 

48,00,000 
4397,93,00,000 

1,00,000 

1,00,000 

1,00,00,000 

2,00,000 1,00,000 

%01,53,00,000 4397,94,00,000 
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MR. CHAIRMAN: Now, Shri Satyanara-
yan J.,tiya. 

[T rallSlation 1 
SHRI SATYANARAYAN JATIYA (Uj-

jain): Mr. Chairman, Sir, this is an op-
portunity to discuss Demands for Ex-
cess Grants for the year 1989-90 and 
Supplementary Grants for the year 1993-
94. In 1989-90 an excess amount of RI. 
714 crore which was spent on SOme ciVil 
and defence services and was also approv-
ed by the Public Accounts Committee, 
has now been brought hero for tho ap-
proval of the House. 

Sir, there is a mention a1::K>ut loans taken 
during 1993-94 and payment of Rs. 214 
crore including hiring of ships for Haj 
pilgrims, setting up of an authority for 
advance arrangement, setting up of a Copl-
munal Harmony Fund, setting up of a 
Commission for other Backward Classes 
for National Capital Territory of Delhi, 
grant-in-Ilid to SPA and special loan fo 
Delhi Municipal Corporation for payment 
of arrears to Thermal Power Plant Badar-
pur by DBSU. I ~would like to raise cOr-
tain points about these thinJS. 

Sir, textile industry is very old in C?ur 
country but after the implementation of 
new textile policy textiles mills are being 
closed and lakhs of mill workers are be-
ing rendered jobless. The old saying is 
becoming true that the disease aggrava-
ted with every dose of medicine. On the 
one hand it is being claimed that we have 
a capacity to export cloth worth RI. 
50,000 crore and on the other hand tex-
tile mills are facing closure and workers 
are being rendered jobless. Their con-
dition is becoming deplorable day by day 
and the Government which is taking 
measures for the improvement in this leC-
tor, is giving priority to N.T.C. only. 
There are the private sector, State textile 
corporations and N.T.C. in this industry. 
Therefore, an integrated policy should be 
formulated by taking all of them into 
consideration. Some valuable suuesti~ 
haw been given by the Labour Welfare 
Division of Madhya Pradesh. But givina 
sugestioDi it one thina and implementing 
the policy it another thiDI- therefore. 

special attention should be paid to this in-
Qustry which is goina from bad to wor~. 
The policies of BFIR and Financial 
Institutions' should be reviewed. The 
recommendations of Abida Hussain 
Com~iftee should be implementCd. It 
would be better if a joint meeting of 
Prime Minister, who is also holding the 
charge of Industry Ministry, Labour Mi-
nister, Finance Minster and representa-
tives of textile industry and labour Orga-
nisations is called to take measures to re-
habilitate lakhs of workers who are be-
ing rendered joble~ in the cOuntry. . 

There is a mention of fertilizer in Sup-
plementary Demands for Grants. Ferti-
lizer has direct link with the poor farmers 
of rural areas. T04ay it .is seen that !be, 
condition of farmers is not good. Now' 
agriculture is no . more a profitable pro-
fession. They are doing it under compul-
sion. It has been said that subsidy will 
be provjded on fertilizer. But the farmers 
an: not getting electricity and there is no 
proper' arrangement of irrigation for them. 
The farmers in rural areas are going to 
face unemployment. During last summer 
season they faced acute water shortage. 
It is all right that now rainy season has 
come but summer season will come again. 
Some arrangements should be made for 
summer season. The Government should 
make proper arrangements of drinJr.ina 
water in villages. 

Supply of electricity is also ~ot re-
gular. They do not get electricity even 
for irrigation purposes. No time has been 
fixed for its supply. Generally electriCIty 
is supplied during night time which force 
the farmers to work at night. 

There are no schools in villages and 
where there are schools, there are DO ta-
chers. Ev~n after so many years of inde-
pendence education and medical facilities 
are not available in rural- areas. So '!'hat is 
the meaning of independence. Fruits of 
independence Ibould alIo reach the ~ 
arcaa. 

Dunkel proposals are being widely de-
bated in the country. However, DunkeJ 
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pro~ on, agriculture ar,e not in the 
interest of the country. Patent laws en-
shrined in the proposals. are not in the in-
terest of the country. Under patent laws 
fa.rt1lc{s are prohibited frolll using their 
own seeds and seed imports will be com-
pulsory. I would like to know whether 
the Government by accepting these pro-
posals will not be pushing the country to-
wards economic slavery? Under these 
patent laws there are laws relating to copy 
nght and trade mark. All these issues 
should be immediately decided after tak-
ing into consideration various aspects. 

The country has made much headway 
in the field of telecomiiiunications. It is 
noteworthy that efforts are underway to 
prOVIde telecommuDlcation links to remote 
areas. However at present telecommuni-
cation facilities are not functioning pro-
perly in rural areas. Even if these facili-
ties have been provided nobody takes 
care of their maintenance. 

, Similarly, ,there are extra departmental 
employees in the postal services. Though 
they are on the rolls for the last several 
years yet their services have not been re-
gularised nor their working conditions 
have been improved. These employees 
act as representatives of the postal depart-
ment in the rural areas and also dis-
charge all the duties of the Department 
of Post. The Government should look 
into these things. 

The regional rural banb should be 
brought at par with the other banks 
These should also be covered and their 
working regulated under the same laws 
applicable to other banks. 

Sugar industry is in crisis. Botll wor-
kers and farmers are dependent on sugar 
industry,. Farmers do not get remunera-
tive prices for sugarcane. Sugar mills in 
Madhya Pradesh are in dire straits. The 
condition of Sugar mills of Mahirpur, 
lawra, Dolida, Sihor and Dabra in 
Madhya Pradesh is not iOod. Arroan of 
farmers should be settled immediately. 

On the one hand indepelldellce of the 
country i, l*nl mortppd wt.... want 

self reliance and indigenisation. At the 
time of independence attempts were made 
to fully reap the fruits of independence 
and to bring in indigenisation. At pre-
sent the country is hardpressed and the 
political situation is going from bad to 
worse. Situation has come to snch a 
pass that we have stopped attachini any 
importance to humanity. 

Admi Mein Taluh Rahe Hain, 

Bher Batriyan, 

Bher Chara Char rahi Sher Bakriyan, 

Aam, Jam JmuD ke Ped Sukh rahe, 

Baraged ke neeche Bhoot Pal rue, 
Dekhte Hi Dekhte Kbajoor Ban Gaye, 

Char 

Hi Dino Mein Hajoor Ban Gaye. Ha-
joor Ke Ass pas Ji, 

Hajoriye Ho Gaye, Jaise Khajoor Kc 
Pehredar K.ankhajuriye 

Ho Gaye, Swagat Abhinandal1 te Danr 
Chal Rahe, Apne Hi Mooh 

Miyan Mithu Ban Rahe. Loktantra Ko 
Swarth Ke Andberon Ne 

Ghem Hi, Mashal Jalao Abhi Door 
Savers Hai. " 

I dwelt on the aspirationJ and expecta-
tions from democracy. I bope that we will 
do our best for the humanity to prosper 
in the country. 

So far as Madhya Pradesh is coneemecl 
situation in the State is grim. Power de-
mand is not being met in the State. Thouah 
550 Kms long HBJ pipeline passes 
through the state yet the State is beinl 
denied its share of gas. We have been 
informed that when the pipeline was beinl 
laid and shares of gas decided no formal 
demand of gas allocation was made. 
Madhya Pradesh is a large State. By 
extending transmission lines power situa-
tion in the State could be improved. I 
would like to urge the Government to 
meet the power requirement of Madhya 
Pradesh and also provide gas lint.. 10 
that gas based pOwer plana could be tel 
up. 
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[Sh. Satyanarayan Jatiya] 

In plan of 1984 construction of petro-
leum products depot at Vjjain was in-
cluded. Yet people are not getting pet-
roleum products. Water level in Malwa 
region is going down. This plan was also 
submitted in 1984. Narmada and Kshi-
pura should be connected and a dam on 
Narmada in Madhya Pradesh should be 
consructed at the e.lrliest. Narmada \\ ater 
is flowing into sea. Though Sardar Saro-
var dam will be constructed. Madhya Pra-
desh will be denied the benefits of irri-
gation and power. Therefore, the Gov-
ernment should pay adequate attention to 
Narmada-Kshipura scheme and implemen-
tation of Narmada project. 

Teachers are working on ad hoc basic 
in Kendriya Vidyalaya Sangthan. These 
teachers are being paid a lump sum 
amount of Rs. 900. Ad hoc teachers for 
years have been demanding regularisatlon 
of their services. The Government should 
do the needful in this regard. 

Mr. Chairman, Sir, the Government 
must be aware of the plight of freedom 
fighters. They are growing old but even 
then are not being given proper assistance 
for treatment. Even if they manage as-
sistance from some ... here it i.; not given 
as grant. In Vjjain Shri Hari Ram Chau-
be, is a freedom fighter. He is very old. 
He is always prepared to give advice to 
anyone and has dedicated himself for the 
country. He must be shown goodwill and 
gratitude. I am confident that like other 
freedom fighters we will be giving due 
importance to the freedom fighters of Goa. 
We should provide them due facilities and 
pay due regards to them. 

Only some time back. a discussion was 
held on SAHMAT, Ayodhya and exhibi-
tion at Teen Murti. My name is Satya-
narayan. In Gwalior Lord Satyanarayan 
is worshipped and his story is told but in 
distorted form. People's sentiments are 
being hurt by distorting the story during 
narration. Such people should be strictly 
dealt with so that people's sentiments are 
not hurt. In the end I would only say 
that:-

"Siyasat Ne Sharafat Ko Kinera Kar 
Diy&, 

Jisne Bhi Ki Hujjat, Vsko Manka De 
Diya, 

Baizzat Gujare Ke Ahar Nahim Hain, 

Beizzati Yadi Hoti Kharab to Ho Hi 
Jane Dijiye". 

[English] 

MR. CHAIRMAN: This is not allowed 
in the rules. 

This won't go on record. 

ITranslationl 

SHRI SATYNARAYAN JATIYA: This 
can go on record. What is there in it? It 
should go on record. This is about com-
mon people. 

[English] 

MR. CHAIRMAN: Rules do not al-
low it. 

[Translation] 

SHRI SATYNARAYAN JATIYA: It 
is within the rules. It cannot be sung but 
quoted in the House as per the rules. 

MR. CHAIRMAN: You can say any-
thing to please me but it is not in the 
rules. 

SHRI SATYNARAYAN JATIYA: It 
is in the rules and has also gone on record 
in the past. 

MR. CHAIRMAN: When you were 
speaking I did not want to interrupt you as 
you would not have liked it. However, 
earlier also I made it clear that this is 
not the place for poetry. 

SHRI SATYNARAYAN JATIYA: This 
is in the rules. J can quote relevant rule. 
I am not pressing my point but you see 
the rule and if rules permit please allow 
it to go on record. 

MR. CHAIRMAN: But it is not in 
the rules. 

SHRI SATYNARAYAN JATIYA: I 
am sure because since 1980 I have been 
speaking in the House. 
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"Baizat Gujare Ke Asar Nahin Hai, 

Beizzate Yadi Hoti Kharab to Ho Jane 
Dijiye. 

Sachchai Kohi Janchta Hai Jamana Ai 
Satyaj. 

Jhoot Ka Hota Bolbala to Hone Dijiye, 

Tumse Jo Ho Sake, Utna Jaroor Kijiye, 

Wakt Karta Hai Faisla, Hosla Bulund 
Kijiye." 

[English] 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Chairman, Sir. I rise to 
support the Supplementary Demands for 
Grants for the financial year 1993-94. As 
it is mentioned in the booklet which is 
circulated to us, this is the first batch of 
supplementary demands for grants. This 
batch of supplementary demands include 
technical supplementary grants for 
Rs. 4,600.08 crore which are matched by 
additional resources of corresponding sav-
ings of the department concerned. The 
major portion amounting to Rs. 4,397.93 
crore placed before us is because of the 
commitment to the International Monetary 
Fund. There are 11 items both under Plan 
as well as under Non-Plan. Under the 
Plan expenditure, the main head is regard-
ing import of fertilisers. It is for Rs. 200 
crore and the second is the assistance to 
National Council for Cement and Building 
Materials and arbitration payments. Under 
the Non-Plan expenditure, chartering of 
ship in connection with the Haj pilgrims, 
setting up of an authority for advance 
rulings in the cases of income tax etc .. are 
given and lastly one annexure is added at 
the end of this volume regarding the re-
commendations for additional investment 
in public sector undertakings amounting to 
Rs. 63.60 crores. 

Sir, supplementary demands for grants 15 
a regular feature in these days. In every 
Session of Parliament the Finance Minister 
brings supplementary demands for hundreds 
of crOTes. If we survey the budgetary 
scene during the past two decades, we will 
find that there are certain interesting deve-
lopments. 

21 --2 LSSfN1)/94 

Firstly, before presenting the Budget In 
Parliament, prices of certain commodities 
will be increased. 

Secondly, after presenting the Budget, 
there will be Supplementary Demands for 
Grants. 

This is seen in every Session of Parha-
ment. The Budgetary projections must 
have certain stability. Our Budget pre-
sence a certain amount of sanctity. We 
have a very strong democratic traditIOn. 
India is practising a very strong democracy. 
We are advocating that. In a democratic 
country like India, if we are not preserving 
the sanctity of the Budget, it will be very 
difficult for us to maintain the parliamen-
tary democracy intact. But now it has so 
changed that unfortunately every Govern-
ment in our country is taking a lighter ap-
proach towards this. During the pre-inde-
pendence days, as Supplementary Deqlands 
for Grants were very low, in certain neces-
sary a nd very urgent situations only Sup-
plementary Demands for Grants will be 
introduced by the Finance Minister. But 
now-a-days this i, a common practice. In 
this Memorandum itself. it is saying ta'lt 
this is the first batch of Supplementary 
Demands. That means, by the end of this 
current financial year, we are going to have 
one or more Supplementary Demand for 
Grants. A mere token will be given in a 
Budget and after presenting the Budget, 
cmres of rupees will be spent and the 
Finance Minister will be cominl!: with a 
Supplementary Demand. This is not only 
a phenomenon for our Government. This 
is a phenomenon all over the country. H 
the Central Government is adopting this type 
of method, the State Governments also 
follow the queue. They are also doing the 
same thing. We can see that in State 
Assemblies-I was a member of the As-
sembly for two Terms-we put a token 
amount of Rs 10: for constructinl!: a 
bridge and. after that, it will be taken up 
lakhs of rupees will be spent and Supple· 
mentary Demands for Grants will be pre-
sented by the Finance Minister afterwards. 

I want to know where we are goins. 
However, we should ab!e to preserve the 
sanctity of the Budget. I am not against 
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. [Sh. Ramesh Chennithalal 
Supplementary Demands. As I said earlier, 
it is very necessary and in extraordinary si. 
tuaqons, we.need it. So, the Constitution ha~ 
~iven this provision. Unfortunately, for 
many years, we are practising this method, 
using this device to oversee the hudget pro-
posal. We are taking it in a very lighter 
way. This is against the basic scheme of 
the Budget. 

So, all sections of this House must pon-
der over this. The Government must take 
serious attention to this. 

As I mentioned earlier, the situation in 
the State legislatures is even worse because 
they are following the Cenrral Govern-
m·ent. Therefore, we have to change the 
whole perspective of our Budget. We have 
to view this situation very seriously. 
Otherwise, in the coming days, the sanctity 
Of the Budget will be lost and people will 
lose lhe confidence in the Government's 
proposals. For example, before presenting 
the Budget, the tariff on some items of the 
Postal Department was increased. The 
telephone tariff was increased. After 'hat, 
you are going on increasing the rates of 
so many things and after that presenting 
the Budget. This is not the case only in 
respect of the Congress Government. I am 
talking generally. This is a disease which 
is coming up in our parliamentary demo-
cratic system which is going to be a very 
big danger in future. 

. Next, I come to the significance of slow-
ina down the Non-Plan Expenditure. The 
point is that the Non·Plan Expenditure is 
not at· all coming down. If you can view 
the Budget proposals, you can see that the 
Non-Plan Expenditure is not coming down. 
On the one hand, this is happening. On 
the other hand, there are distorting reports 
about the steep decline in the revenue 
collection during the first and second quar-
ters of this year. This means that the de-
ficit is increasing. On the one hand, we 
are not cutting down the Non-Plan Expen-
diture and on the other hand we cannot be 
able to raise the revenue collection. The 
Finance Ministry have to give an answer. 
When certain conceSSHJns on excise were 
announced by moving the Finance Bill, 
the Finance Minister in this august House 

has said· that the resultant revenue losses 
Would be made up by the better tax collec-
tion. But the fact is that the tax collec-
tion has gone down ir. these I st and lInd 
quarters. This trend has to be reversed. 
Thousands of crores of rupees were block-
ed in the litigations and it goes on and on. 
In this process. who is the loser? The Go-
vernment's exchequer is the loser. There-
fore, there is a provision in the Supple-
mentary Demands for setting up of an au-
thority. This is a very important item. 
There is a provision for setting up an au· 
thority to deal with the advance payment 
of income-tax. I want the Government to 
bring about ways to expeditiously dispose 
of the litigations. Unfortunately, litigations 
are there. For example, if one project is 
sanctioned and the contract is given to 
somebody, after some time the contractor 
will not be not able to do the work. Ulti-
mately, he will file a petition for arbitra-
tion and that request will be sanctioned. 
What happens is the arbitrator will be 
colluding with the contractor. So, the 
contractor is getting undue profit of crores 
and crores of rupees from our Govern-
ment's exchequer. This is the normal prac-
tice which we can see everywhere. At the 
same time, I am welcoming the setting up 
of an authority for expeditiously collecting 
our taxes. 

Corning to the specific demands. as I 
mentioned already, 11 items have been 
given here. I welcome the Communal 
Harmony Fund. Our country is facinl1: the 
challenge of communalism. This virus is 
spreading like anything. There is an at-
tempt to divide our society. There is a 
delibrate attempt to divide the people on 
the communal lines. Our country has got 
a very long heritage as well as tradition. 
But. unfortunately, because of the recent 
developments, our country is facing such a 
grave situation. So, a lot of people were 
affected in the communal riots. A lot of 
religious institutions were affected by the 
recent riots. A lot of damages were done 
to the places of worship in different parts 
of the country. Now, I want to pose a 
question. What is our national agenda? 
Our national agenda is not religion. Of 
course, we are all practising religion. We 
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have faith in religion. The Indian people 
have got tremendous faith in religious 
activities. But today our national agenda 
is not religion. We should pay attention 
to the needs of the poor people in our 
country. We have to bring up a new gene-
ration who should not say that they are 
Hindus; they are Muslims; they are Chris-
tians. We have to build up a new societv. 
We have no bring up a new generation who 
can proudly say I am an Indian. 

16.00 bill. 

That is the need of the hour. I welcome 
the proposal for setting up the Communal 
Harmony Fund. But our national agenda 
should be changed and the national atten-
tion should be diverted towards the pro-
blems and sufferings of the crores and 
crores of the poor people in our country. 

Another point I want to make is that 
more facilities should be provided for the 
pious Muslims who are going for the Hai. 
This is another item here. 25000 people 
are going for Haj every year. Earlier. it 
was 50,000. During the time of Chinese 
aggression because of the financial pro-
blems, financial crunch. we had decreased 
it to 25,000. What is happening is, every 
year hundreds of peOlple are applying for 
going to the Haj pilgrimage. This year 
32,000 people went. Lot of applications 
are coming. Lot of people want to go 
there. My request to the Government Ii 

to provide facilities so that people can 110 
easily for this pilgrimage. Secondly, wnen 
these people go there, there is only one 
agency for providing accommodation. that 
is, the Saudi Arabian Government. My 
suggestion is that there should be two 
agencies. Our Haj Committee is there. 
Our Haj Committee can discuss this matter 
with the local Government there and they 
can provide more accommodation, more 
facilities so that they can go there, have 
good accommodation there and have their 
pilgrimages. 

Last point which I want to make is about 
libera!iSllt!on and privatisation. These are 
buzz words which we hear. Globalisation 
is the new phenomenon. We have to cope 
up with the globalisation. Our economy 

should be strengthened. And the constraint 
of resources compels us to have privatisa-
tion of Government institutions and certain 
governmental functions. Our Government 
is taking measures in this reaard. It is in 
the interests of our economy. We have 
to strengthen our economy. But we are 
reaching a stage when Government loses 
control over the productive sector. That 
is a dangerous trend. If the Government 
loses the control over the productive sector, 
in future, the country will suffer. My ear-
nest appeal to the Government is that we 
should maintain the control over the pro-
d uctive sectors so that we can strengthen 
our economy. 

Recently there was a study made by the 
World Bank on the economies of Japan, 
Hong Kong, Singapore, South Korea, 
Taiwan, Indonesia, Malaysia and Thailand. 
The key finding of the study is that in all 
these free economi~s, intervention by the 
Governments resulted in higher and more 
equal growth. Government intervention is 
helpful for higher and more equal growth. 
Therefore, we must also pay attention to 
this. India must also increase our govern-
mental control over the productive sectors 
so that we are able to achieve higher and 
more equal growth. 

Regarding regional imbalance, the Cen-
tral Government investment is lesser in 
certain States, for example, Kerala. All 
Members of Kerala have been raising time 
and again that the Central investment in 
Kerala State is coming down. It is not 
at all matching with the national average 
and our people are suffering because of 
this. The investment in the per capita in-
come in the State of Kerala is expected to 
go up from Rs. 4.585 crores in 1991-92 to 
Rs. 5,675 craTes in 19%-97. This is ac-
cording to the Planning Board source of 
Kerala. The State of Kerala needs a mas-
sive investment of Rs. 23,000 crores for 
industrial development to meet unemploy-
ment and other social situations. I urge 
upon the Minister-because our Govern-
ment is in a very difficult position and 
we cannot even pay the salary of the Go-
vernment employees because our financial 
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position is very bad-that the Centre should 
show sympathetic attitude towards the 
State of Kerala. 

The last point I wanted to make is re-
garding the Central Government's invest-
ment in various sectors. I do not want to 
go lDto the details. The Central Govern-
ment's investment is coming down every 
year. So, the Central Government should 
pay more attention towards this problem. 
The State of Kerala should get more Cen-
tral Government's investment since the 
State Government is facing act ute financial 
problems and the State Government is in 
deep crisis because of this. The Chief Mi-
ni<ter and the State Government have, lime 
and again, represented to the Central G<>-
vernment about this matter. 

So, I request the hon. Minister to take 
necessary steps so that the problems being 
faced by the State Government of Kerala 
will be resolved. 

[Translation] 

SHRI HARCHAND SINGH (Ropar): 
Mr. Chairman, Sir, each Member has spo-
ken thrice. but I have not been given a 
chance to speak. 

MR. CHAIRMAN: Have you given in 
~Titing? 

SHRI HARCHAND SINGH: have 
liven in writing a number of times. 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Chairman, Sir, it is for the third year 
that we are discussinll the Supplementary 
Demands of Grants and the Govern-
ment is ~gain seeking more funds for ex-
penditure. Should we give money to the 
Government so that it increases prices or 
the burden of foreign debt and thus in-
dulges in anti-pe<>ple activities. 

16.09 .... 

[SHRI PETER G. MARBANIANG in 
the Choir.] 

George Saheb will express his views on 
the Appropriation Bill. The Government 
has demanded grants for the Ministry of 

Home Atfairs and 1 would lite to draw the 
allenLioll of the House to tbU. I would Dot 
hesitate to submit that wee the pr_Dt 
Government came to power there have 
been unprecedented communal riots ~nd 
atrocities on the poor have been on the nse. 
Ths question that I raised today in the 
morning was at SI. No. }O ,but it could 
not come up. The question was as to 
how many persons died in the police en-
counters in Uttar Pradesh so far. The 
reply was that the number of such persons 
was 325 in 1992, and 167 during the 
period from }-1-93 to 1-8-93. The num-
ber of persons belonging to Scheduled 
Castes and Scheduled Tribes among them 
was 23 during 93, while the number of 
those belonging to minorities was 59 in 
1992 and 41 m 1993. Similarly the per-
~ons belonging to backward classes was 
94 in 1992 and 42 in 1993. Actually these 
persons did not die in police encounters, 
because encounter is that in which both 
the sides participate. Shrimati Saroj hails 
from Allahabad. I also had heen there 
last month. A police Sub Inspector was 
murdered there a few days ago and the 
murderer had surrendered before the SSP, 
who in turn, put him behind the bars 
under NSA. People saw the accused com-
mitting the crime. Such incidents have 
become most frequent these days. There 
is a locality called Atala there. I along-
with hon. M.P. Shri Shashi Prakash and 
Shrimati Saroj Dubey went there too. 
Three boys of a family were dragged by 
the police and gunned down. Similarly a 
boy named Ram Sanjivan Yadav was kill· 
ed by the police. A Scheduled Caste boy 
was gunned down. This is the state of 
law and order in the State. The Bhartiya 
Janata Party is not the ruling party there, 
which is to be blamed. It is the Central 
Government functioning there and such 
incidents are taking place under their rule. 

The incidents taking place for the last 
several months have been a cause of great 
distress to the people. I had gone to Ali-
garh. Women were maltreated there and 
killed. Similar incidents took place in 
Mathura, Kanpur etc. Parts of the body 
of people are severed and thrown. It ap-
pears that jungleraj prevails there. If the 
matter is taken to Panchayats, they order 
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death penalty for the accused. Such an 
incident took place in Panwari three years 
ago. Now again one more such incident 
took place in which two persons were awar-
ded cleath penalty. One of the Kisan 
Union leaders openly admit that whatever 
took pla<:e was right. Are we still living 
in a tribal era?, Even they had certain 
rules and regulations. 

Shri Afzal Ansari was an Ex. MLA. 
talked to him. He had been an MLA of 
the Communist Party thrice. Many cases 
were filed against him. During the tenure 
of BJP Government in Uttar Pradesh his 
house was attacked and the family mem-
bers were disgraced. On 7th May, the 
members of CPI, CPM and Janata DaI 
raised the matter here on 11th Mayan Ad-
journment Motion was mo"ed in the legisla-
tive Assembly of Uttar Pradesh. It was 
decided to constitute a committee to in-
quire into the incident. A committee was 
constituted under the Chairmanship of a 
former Judge. Shri Gyanendra Kumar. The 
committee submitted its report in Decem-
ber, 1992. It was admitted in the report 
that excesses were committed on the MLA. 
All the newspapers published the news to 
this effect. The Governor, on that basis 
directed the DG to take an immediate 
action. However. nothing has been done 
in this regard. In 1991 when he was con-
testing elections an attempt was n.ade on 
his life in which two of his party workers 
died. The matter was raised in the House 
also. but no action has been taken so far. 
Neither hi. family members are being pro-
vided any security nor any action is being 
taken on the report. In view of all these 
facts I fail to understand for what pur-
pose the Government should receive grants. 
Is it to harass the poor and helpless or 
to terrorise the minorities. Today I raised 
the issue of dismantling the statue of Baba 
Sahib Ambedkar. Only one issue is the 
topic of discussion in Uttar Pradesh as 
well as Madhya Pradesh. That is auoci-
ties being committed on people there. I 
had gone to Rewa. There is a village call-
ed Hardua in Rewa where not less than 
54 families live. Shri Pilot has since arri-
ved. I was referring to an incident that 
took place during the reign of the pre~ent 

Grants (General) 

Government of Uttar Pradesh. I cited an 
example also. The han. Minister must be 
aware of it. An MLA from our party Shri 
Afzal Ansari was mardered at his house. 
He had been an MLA thrice. In 1992, 
during the BJP rule his jeep and all other 
things were seized. The State Legislative 
Assembly constituted a committee under 
the Chairmanship of Shri Gyanendra 
Kumar, a High Court Judge to inquire 
into the incident. We rai~ed the matter 
here in the Lok Sabha. The committee 
submitted its report in December on the 
basis of which the Governor of Uttar Pra-
desh directed the DG to take immediate ac-
tion in this regard. But nothing has been 
done so far. I have furnished all these 
facts to the han. Minister. At the same 
time I would like to ask whether the Go-
vernment is reluctant to take any action 
only because the victim is from the minori-
ties. Will not be justice done to him for 
this reason only. 

On th~ 1st of last month three s('ns of 
a handicapped man in Atala locality of 
Allahabad aged 18 years, 22 years and 26 
yea"s respectively were bea~n to death 
by the police. Similarly another person 
named Ram Sanjivan Yadav was also gun-
ned down. Is this the Government at 
Delhi ... (lmerruptions) ... It is being said 
that the Government is administering here, 
what can they do there. 

As the han. Minister knows that two 
young men were hanged openly. A similar 
incident, what happened in Muzaffarnagar 
recently took place in the adjoining area 
of Agra. It is in view of these things that 
I am expressing concern over prevailing 
law and order situation in the counuy. 
Even in jungle there is a law; but what 
is happening in the counuy? Just now, I 
was studying the case of Sahmat. Yesterday 
also when I read it I was very sad. I con-
sidered persons like Shri Pilot as secular; 
Is the han. Minister aware as to what 
consequences will it have? All the secular 
forces in the counuy will be demoralised. 
Such an action was taken at the instance 
of only a handful of persons. I have come 
to know that a case has been lodged 
against 'Sahmat' in Faizabad on 13-8-1993 
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bearing the number 1131/93. As the hon. 
Minister knows this case has been filed 
under Section IS3, lS3-A, 29S-A, 298, SOS 
and 120-B. Why the case is being filed 
under there sections against those professors 
who are no way concerned with politics 
and are engaged in the propagation of secu-
larism in the country. That day too I had 
gone somewhere, Shri Chitta Basu and Shri 
Somnath Chatterjee were also with me. 
Several of our other friends were also 
there. I have been keeping myself under 
resuaint for the last many days. However, 
today I would like to challenge the Gove-
rnment and ask as to what that poster was. 
The Government also call it a poster; A 
hue and cry was raised in the House for 
two days and the Members sought several 
clarifications on this. Does the hon. Mmis-
ter know who is the author of this 'latak 
Katha'. It is a publication of the Hindi 
Sahitya Samrnelan. I would like to know 
whether the present Government in Uttar 
Pradesh banned the publication of the Jatak 
Katha. Baba Sahib Ambedkar had publi-
shed a book under the title 'Riddles of 
Hinduism' in Maharashua to point out 
the evils of Hinduism. The Shiv Sena rai-
sed a great hue and cry over it and about 
two lakh persons demonsuated against it. 
As a result of this the publication was ban-
ned. However, again we, the workers of 
Datit Panther, DaHt Sena and ethers with 
a total suength of about 10 lakh, staged 
a demonsuation in Bombay against the 
action taken by the Government, as a re-
sult of which the book was published 
again and the prooess still continues. I 
would like to ask whether the Govern-
ment wants to clean the drain or kill mos-
quitoes? Mosquitoes can be killed with 
DDT. But as long as the drain is not 
cleaned, mosquitoes breeding would not be 
checked. If at all ban is to be imposed, 
Balmiki's Rarnayan should be banned or 
Balmiki should be censored. Similarly the 
person who was the author of the Jatak 
Katha .. . (Interruptions) 

SHRI ASTBHUJA PRASAD SHUKLA 
(Khalilabad): Mr. Chairman, Sir, Is the 
han. Member speaking on Demands of 
Grants or on Balmiki's Ramayana? .. 

SHRI RAM VILAS PASWAN: What 
objection do you have? 

SHRI ASTBHUJA PRASAD SHUKLA: 
Our sentiments are attached with it. 

SHRI RAM VILAS PASWAN: Our 
sentiments are also attached ... (lnte"up-
tions) 

J would charge the Government for 
doi ng so at the instance of the Bhartiya 
Ja'~ata Party. It is this pany which teaches 
the lesson of secularism and communalism 
to the ruling pany. This country would 
not run in this manner (Interruptions) ...... 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
RAJEH PILOn: Mr. Chairman, Sir, the 
ruling party at the centre is not to learn 
secularism from one party or the other. 
We have our own history of secularism. 

Yesterday, I had said that the posters 
which were displayed there provoked the 
sentiments of the han. Members and peo-
ple. The Members would agree that any-
thing could be written in a book. Shri Ram 
Vilas Paswan and myself belong to the 
same area. He also must have seen Ram-
lila as I did. I had made this submission 
in the other House too. I do not have 
full knowledge of Ramayana. But every-
body knows the sacred relations betweell 
Ram and Sita. At the same time the pos-
ters have been the topic at discussion 
everywhere in the villages and se\eral ob-
jeCtions have also been raised to tbJ.s 
effect. Keeping all these things in view 
I have assured the people to inquire as to 
who has displayed the posters, what was 
the total number of posters and where 
they have been displayed. We are inquiring 
into all these things. The han. Member 
may agree or not, but it is very easy to 
deliver a speech we will have to give due 
regard to the feelings of people. We can-
lIot bring secularism if we are carried away 
by OUT sentiments, but can do so if we 
gIVe due regard to others sentiments ... (/;'" 
rerruptions) ... 
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SHRI RAM VILAS PASWAN: Shri 
Pilot, I have understood everything. It was 
-=enainly to give due regard to the senti-
ments of people that the mosque was de-
molished on 6th December.' Was it so? 
No, it won't do so. I would like to chal-
lenge the hon. Minister. Will Shri Pilot 
!'Tove that posters had been printed. Two 
lines have been quoted from the b.'ot It-
self. I do have the cutting, but how can 
these hurt the feeling of any person? 
Where the poster was printed? Being a 
Minister, he must be Imowin[! where it was 
printed? . .( bzterr uptionsl ... 

[English] 

MR. CHAIRMAN: Mr. Ram Vilas Pas-
wan, this is a very sensitive issue. 

[lnterrllptiolls) 

MR: CHAIRMAN: This has also been 
raised in the meeting of the Business Ad-
visory Committee where you were present 
and you heard what the Speaker said. 

[Interruptions] 

MR. CHAIRMAN: Please do not bring 
it again here. 

[Translation] 

SHRI RAM VILAS PASWAN: I have 
raised it because Shri Pilot is present here. 
As he has made a statement in the other 
House and said that a poster was put up, 
1 would like to challenge him that then; 
was no poster. Only two lines were writ-
ten Can you call it a poster? 

SHRI RAJESH PILOT: Mr. Chairman. 
Sir, I have been given a photostat copy 
by the State Government. I cannot say on 
which paper it is printed. J have said that 
we are collecting the facts. I was given 
this paper by the Director General at the 
Airport when I was going to Sitapur. The 
story of Rama is written on it (Interrup-
tions) 

SHRI RAM VILAS PASWAN: Is there 
~y photo printed on it? 

SHRI RAJESH PILOT: A photo is 
printed on it ... (Interruptions) . .. 

SHRI RAM VILAS PASWAN: There is 
no poster of Sita and Rama, Only 4 line" 
arc written on the paper. I would only 
like to submit that you did a right thing 
by removing the posters. Poster was 
also removed from Teen Murthi. But you 
are aware that the Human Resource Mirus-
ter went there and a case was filed under 
Section 120(B). I do not know anything 
about Section 120(B). The removal of pos-
ters was justified, but whether cases will 
be filed against those artists also and wbe-
ther they will be jailed? Nothing can be 
more shameful than this. It is just like the 
teeth of elephant which are o:1ly for show. 
We preach secularism but actually practise 
communalism. Both the things cannot go 
together. Such secularism should not be 
adopted under which mosques are demo-
lished. Secular forces are put inside the 
jail and communal forces create havoc in 
the country. 

They went to say that Ball Thakerey, 
who is issuing fatwas is the greatest secu-
larist. It is told that action is being taken 
and the State Government is filing a case 
against him. Has the case been filed? ... 
(Interruptions) ... 

It was said just now that religion should 
not be mixed with politics. But I would 
like to charge that whatever is being done 
is done to mix religion with politics. Why 
a Somyagna was conducted by the Gov-
ernlI1l.~nt through Chandraswami? Is the 
Somyagna a symbol of secularism? The 
BIP is bent upon to destroy the country. 
But I find the Government equally respon-
sible in this regard. I hoped that it will 
learn some lesson from the incident ot 
6th of December. Even if it did not learn 
any lesson in the economic field, the hon. 
Minister should atleast see that secular 
forces are not demoralised by the rise of 
communal forces in his department. 

I oppose whatever was said by the hon. 
Minister, because this Government ha& 
failed at economic front in protecting the 
constitutional rights of the down trodden 
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and the tribals. So, it has no mormal right 
to take approval of this House on this 
issue. With these words. I thank yeu. 

[English] 

MR. CHAIRMAN: Mr. Iitandra Nath 
Das, your party has six minutes and there 
are two speakers from your party. So, 
please divide the time accordingly. 

SHRI JITENDRA NATII DAS (JaJpai-
guri) : Sir, I will try to finish my speech 
within the stipulated time. 

Two Demands have been tabled for 
discussion today. One is Demands for Ex-
cess Grants for 1989-90 and the other is 
Supplementary Demands for Grants for 
1993-94. I do not understand why the 
excess grants for 1989-90 has been placed 
here after three years. I would like the 
Minister to explain this point. 

The amount of the Supplementary De-
mands for 1993-94 is exactly R~. 4600.08 
crore. It is nearly double the amount that 
was placed in the previous year of 1992-93. 
The hon liIinister may please explain why 
there was such a steep increase. In this 
connection. I feel that the time may come 
when the supplementary demands may as 
well exceed the amount mentioned in the 
Budget itself. I oppose these two Bills be-
cause the aTtlounts asked for are not going 
to be spent in the interest of the people 
a~ a whole. 

I draw the attention of the House to 
page 5. Demand No. 62 of 1989-90 Excess 
Grants. A sum of Rs. 2.14 crore in excess 
was demanded by the Ministry of Petro-
leum and Natural Gas. I would suggest 
that no amount should be allotted under 
this head because this Department is doing 
nothing for the common men. As you 
know Sir, Government is completely ignor-
ing the fuel crisis throughout India and 
there are huge shortage for LPG cylinden 
and LPG dealers throughout the country. 
In my constituency Jalpaiguri, there is only 
one LPG dealer. and that too on a ad hoc 
basis. while six to seven thousand appli-
cations for LPG connecting are pendina. 
I raised this issue several times in the 

House. But there was no response from 
the Government. Therefore, no flmds 
should be allocated under this head. 

In page 6, Demand 72 for the year 1989-
90. an excess amount of Rs. 2.45 lakhs 
has been soul!ht under the head 'Roads'. 
Gov!ernment is completely ignoring this 
sector. As vou know, the recent floods have 
demaged ~ur roads in different parts of 
the country. In Jalpaigori, the recent flood 
have damaged all the roads and bridges 
and the communication lines were out 011. 
A number of delegations have been sent 
to the Government. but no action has yet 
been taken up. Even today, 25 Memben 
of the West Bengal Assembly have come 
here in a delel!ation to meet the Govern-
ment and app;aise them of this problem. 
Keeping all these considerations in view. I 
strongly feel that no amount shOUld be 
aIlocated to this head 'Roads'. 

In Demand 62 of 1993-94. an additional 
fund of Rs. 200 crore is demanded for the 
import of fertilizer. This is an imported 
item to be used in our agricultural sector. 
Agriculture is the main sector of our coun-
tTV on which the economy of our country 
d~pends. Our hon. Prime Minister and 
Finance r·j iniste. always say that they are 
proud of cur farmers. But they are doing 
nct"ing to help our farmers. Subsidy on 
fertilizers has been decreased to a great 
extent and their ultimate aim is to stop 
the fertilizer subsidy totally. The Govern-
ment is going to. close down all the ferti-
lizer factories in the country. There is no 
control on the prices of fertilizers. Far-
mers are forced to purchase fertilizer at a 
very high rate and the Government is try-
ing to please the multinadonal companies. 
They are trying to invite the multinational 
companies at the cost of our indigenous 
manufactUrers. This move should be op-
posed because this is 1I0ing to ellect our 
growers. Therefore, I recommend that no 
fund should be allocated under this bead 
for the Department of Fertilizers because 
this money is sought only to purchase fm-
.ported fertilizers from multinationals in 
the foreign countries. 

In page 3, Demand No. 27, 1993-94. 
Rs. 4397.93 crore additional funds have 
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been demanded. The total ~upplementary 

demand is Rs. 4600.08 crore out of which 
Rs. 4397.93 crore had been demanded to 
meet the increase in maintenance of value 
payment in IMF. This indicates th'! total 
surrender of the Government to the IMF. 
I want to know how these benefi~ ",ill go 
to the poorer sections of our country. Thi, 
will only help the multi·nationals at the 
cost of our poor people. So, I oppose thi~ 
demand. 

In Demand No. 45 in Page 7, Rs. 1.00 
crore additional fund had been demanded 
under Head Communal Harmonv Fund. 
This is a very funny thing and a wonder-
ful Fund! I would like to suggest to the 
Government to open two Funds more viz. 
(1) Demolition Fund and (2) Country 
Liquidation Fund! Communal peace has 
been disturbed badly due to the d('molition 
of Babri Majid on 6th Decemebr. 1<)92. 
That was the black day in the history of 
India. The Congress Government had com-
pletely failed to protect the Masiid and 
the p~ople from the communal attack. The 
CongTess Party should create from its own 
Fund. and by _!Jlacing some levy on BJP 
whr are the pioneers of and who are res-
ponsible for this episode. So. T would like 
to oppose this Demand. 

In Demand No. 56 in Page 9, Rs. 30 
lakh in excess has been rroposed for 
Broadcasting Services. The ~ervices of this 
Department are not satisfactory. The Con-
gress Government is utilising the ]\fedia as 
their mouth piece. There are so many im· 
portant programmes which are not telecast 
by this Media. In this connection. I would 
like to mention that recently. there was a 
Convocation Pro!ITamme in the N~nh Ben 
gal University which was not at all tele· 
cast by this Media. I would also like to 
have reactions of the Government regard-
ing the use of the Media for its own poli-
tical purposes. Moreover, the Gcwernment 
has got no positive programme to solve 
the unemployment problem to stop price 
rise and to provide adequate help to the 
vi~tims of the Bhopal Gas Traged~'. 

In view of this 1 strongly oppose the 
Demands for Grants. 

22--2 LSSIl\TD!94 

SHRI BOLLA BULLI RAMAIAH 
(Eluru): Mr. Chairman, Sir, this has be-
come a regular habit for the Finance 
Minister to come quite often for Supple-
mentary Demands. Even though, there is a 
lot deficit financing, this Supplementary 
1D:~mands will also increase further the 
deficit financing. So, it will create m(lre 
burden. 

The first item on the Supplementary De· 
mands is fertilizers. This i~ one of the 
most important items where han. Members 
from both sides arc interested in. In spitt. 
of that. the fertilizer prices are going up 
very high because. they have removed all 
the subsidies and also due to imbalance. A 
lot of fertiliz~r is required for me in Nitro-
gen, Phosphate and Potash. They are not 
giving sufficient subsidy for Potash aed 
Phosphate. Even. the hon. Minister has 
given the lat~st statistics by saYing tb.at the 
u'.e of fertilizers had been depleting subs-
tl1ntially. Unless. t:1e Governm:nt comes 
forward and gives subsidy. that will effect 
the agricultural production. This matter 
\hall have to be taken into consideration 
and the Finance Minister shall have to 
make more provisions ir. orde~ to 'ee that 
the agricultural production is improved. 

Now, I will come to payment tv finan-
Ci;11 institutions vi7. Capit"l Account 
Rs. 4397 crore is a substantial am('unt. Un-
f'Jrtunately. today. the financial instituticlfls 
in this country are charging wry high in 
terest rates. In view of this, the develop' 
ment of this country is suffering very hea' 
vily. 

Rec~ntly also I made thi~ point ver) 
clear that there is an increase in the inter-
State trade by 19-20 per cent and they arc 
"' ,king: the equity debt ratio to be reduced 
\ubstamially with the result that lot of in-
dustries are not able to come up with therr 
pro jects. This financial pattern is affecting 
our future growth and deve!opment in this 
CJuntry. 

As a result of liberalised policv. the im-
ports are increasing and the exports a..>e 
not able to pick up to the extent that they 
are anticipated; and so much so, a lot ('If 
secrecy has started corning in. In this pro-
cess, when the industrial production b~ 
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come down, the excise duty revenue is also 
affected. I am sure, the Finance Minister 
will take into consideration all these factors. 

Our friends have already mentioned 
about 5he Department of Petroleum and 
Natural Gas. They are not able to utilise 
it properly; and the ONGC production has 
1I0t come upto the mark. That is why, we 
have to spend more money for the import 
of crude and other thi!l~s. Unless they go 
very fast developing, probably the country 
will have to face a lot of more deficit 
finaneing: and we have to face a lot of 
out go foreign exchange: and we have to 
fact difficultie~ in the future. 

With th"se words, I only demand that 
the...Finame Minister should take more 
care about these things. 

[Translation] 
SHRI RAMASHRA Y PRASAD SINGH 

(Jehanabad): Mr. Chairman, Sir, a di~cus

sion is going on in the House on the Sup-
plementary Demands for grants and on the 
Demands for additional grants. Firstly, 
the Budget should have been stable be-
cause it has its own holiness and holds a 
very important place in democracy. But 
our Government has ended both these 
things. The expenditure incurred during 
1989-90 has been brought in the House 
now, whereas it should have been brought 
during the Budget of 1993-94 itself. This 
hali also shown their incapability. They 
can bring it whenever they like, because 
the House belongs to them and they can 
get it passed any time. 

would like to submit one more point. 
The Government has taken up the demands 
of several Ministries such as External 
Affairs, Horne Affairs and others. Besides, 
demands have been made for import of 
loods, such as fertilizers etc. The Govern-
ment is aware that the country is passing 
through an economic crisis. It has repea-
tedly said about this and formed " new e~o
nomic policy due to this crisis. But there is 
some third policy in between the economic 
crisis and new economic policy, which is 
trying to harass the country in every way. 

The country is sick. Every year, it is affect-
ed with flood and drought. But the Govern-
ment was not able to flnd a permanent 
solution even after so many years. It is 
regretful that though this Government 
ruled the country with full faith of the 
people, it did not found a permanent solu-
tion for these calamities. This is worsen-
ing the economic condition of the country. 
We spend funds in the name of relief, but 
are not able to save them. Ours is an 
agriculture based country. If it is on pa-
!pers only, I have nothing to say. But 
actually, the Government should pay more 
attention towards agriculture. First of all, 
the Government should make efforts to 
create the feeling of nationality in the 
country. 

If the Government would have beeD 
able to do so, we could have achieved a 
lot of progress by now and no other coun-
lry in the world could have competed with 
us in any field. This country has been 
turned into a pasture where anyone can 
graze as much he wish. but none got the 
sense of nationality. This feeling can only 
come when one leave his vested interests. 
The feeling of nationality ends when one 
is only thinking about his vested intersts 
and vested interests turn the nation into 
a grazing ground. 

Mr. Chairman, Sir, my constituency, 
lehanabad is a sensitive area. It had been 
declared a sensitive area since 1972. But 
today the entire country is converting into 
a sensitive area. You miaht have read 
recently that in Andhra Pradesh, the 
naxalites of People's war Groul> had hijaclc-
ed a goods train and set it on fire. Such 
a type of situation is arising in the coun-
try. This is our country. Why the na-
tionality of the country is being made a 
fun? 

The main reasons behind the increase of 
,terrorism in the country are corruption, 
"Drice-rise, castism and unemployment 
~Youth are getting alienated from the main-
t,stream and are being armed. They can be Isuppressed through army operations, but 
crores and crores of rupees of the 
zountry is spent ('fI it. How the coun-

. try can he developed like this? 
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Mr. Chairman, Sir, no scheme was made 
.. the country to remove unemployment. i, 

Jehanabad is a new district. There is no 
industry and thousands of people are un-
employed. Unemployed youth easily take 
[0 extremism. 

I would like to submit that in my consti-
tuency, there are not even primary schools 
in the villages dominated by downtrodden 
and the backward classes, whereas, in the 
villages of upper caste people, there are 
separate schools for both boys and girls. 
Similarly, in the villages Nirwani Nath and 
Kulha-Vigha-Narayanpur, buildin&S have 
been constructed with Rs. 2 lakhs for sett-
ing up government schools, but there are 
no teachers. The State Government says 
that there is scarcity of funds. This is 
why the youth of tJus country are getting 
alienated from the maID-stream and taking 
to arms. Its effect can be seen in the en-
tire country. I would request that Central 
teams should be sent to all these place~ 

for conducting surveys and assistance 
should be provided to the State Govern-
ment, so that work on schools can be start-
ed and teachers can be sent. 

I would like to submit one more point. 
There is scarcity of water there. I had 
raIsed this point in the meeting also. 
Works can be done through less funds 
also, but those funds should be utilised 
properly. Otherwise, nothing can be achie-
ved by srending even crores of rupees. 
While installing a handpump, only 100 foot 
pipe is put under the ground and the other 
)00 foot is sold. How the problem of 
water is going to be solved. I, therefore, 
would request that some way out should 
be found to remove price-rise. unemploy-
ment and corruption. 

With these words, I conclude. 

[English) 

MR. CHAIRMAN; Shri Surya Narain 
Yadav. Three minutes have been allotted 
to your party. 

[Translation] 

SHRI SURYA NARAYAN YADAV 
(Saharasa); Mr. Chairman, Sir, this 00-
vernment is gettina the Supplementary De-

mands for Grants passed. Apart from 
Budget, it has several types of expenditures 
which have to be met through the Supple-
mentary Demands. If it is required, it 
should be given. We have been passing 
the .uppiementary demands for grants for 
several years, but it is ironical that the 
funds meant for the poor, the farmers, the 
labourers and for development are being 
utilised for their own purposes. When 
additional demands are made, such chances 
are very low and as a result, no details are 
given about the utilization of the money. 
The Government has not given any details 
about the additional demands made last 
year. So, why should we pass the addi-
tional demands made this year. It is re-
gretful to see that the Government spends 
these fund, on petrol, aircrafts, circuit 
houses and other ameneties. So, until the 
details of the expenditure incurred are 
given, we will continue to oppose it. Bihar 
is affected by both flood and drought. When 
the Hon. Prime Minister visited the state, 
be told the State Government to use the 
funds given under the JRY for relief work. 
Those funds are given by the Central Go-
vernment for panchayat and development 
works, but the Prime Minister asks to use 
i~ in relief work. Is the Government of 
Bihar incapable and not doing anything. 
We had raid 8-9 months ago that the 
government employees are not getting their 
mont1-:ly salaries for want of funds, but the 
Centre is providing no assistance in that 
regard. The Government of India gets 
billions and trillions of rupees as royalty 
on coal, iron and maganese from Bihar, 
but it hesitates to give funds. Even though 
it earns maximum revenue from Bihar in 
comparison to other States, it is the most 
neglected state since independence. Not 
much amount is spent on the law and order 
there. Just now, Shri Ramashray Prasad 
was saying that in Jehanabad, a person is 
made 6 inches shorter. Shri Pilot is sitting 
here and may be he is aware of its mean-
mg. The law and ord!!r situation in Pun-
jab and Kashmir is not so bad as in 
Bihar. The police personnel are not paid 
their salaries in time. As a result. the com-
mon man is being harassed and tbere is rise 
of anti-social elements. You have not made 
any statement in that regard. Shri Pilot 
should visit Bihar and visit Jebanabad with 
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[Sh. Surya Narayan Yadav] 

Ramashray Babu. The State Government 
has formed it a small district, so that from 
the administrative point of view, the work 
can be expedited. Leave aside our rural 
areas. Shri VaJpayee visits Patna and he 
has .seen that no place is left there even 
for walking. The city is in a very pitiable 
condition. The Government which is not 
able to arrange drinking water for its peo-
ple has no moral right to call itself a 
Government. There is scarcity of water in 
Bihar. Is the Government not answerable 
for it? When we go to our Constituen-
cies, we see that there are no wells or 
handpumps in the villages having popula-
tion of 100 to 200 people. No scheme bas 
been prepared by the Central Government 
and the Laloo Prasad Government is also 
doing nothing. If the State Government 
asks for funds for any planned work, the 
Union Government should provide it 

A survey was conducted for constructing 
a barrage on river Kosi. Shri Bhogendra 
lha has written a book on it According 
to government engineers, if the dam is con-
structed the quantum of electricity genera-
ted will be such that requirement of half 
of the country will be fulfilled. Why then 
it is not being constructed. Every year, 
100 crores of rupees are distributed in the 
name of relief in north Bihar. Every year, 
the farmers suffer loss of life and property. 
If this dam IS constructed, it will generate 
electricity, protect the crops of the farmers 
and fisheries can also be started. 

17.00 1m. 

which can bring earnings in billions and 
trillions. I can claim that if the dam is 
constructed. the state will provide funds 
and food grains to half of country and 
instead of asking, we will provide funds. 

Sir, the time is short and you are repea-
tedly ringinji( the bell. Without taking 
much time, I would request that we are 
ready to co-operate and will do so in fu-
ture also if such, a revolutionary steP .... is 
taken and the Government comes forward 
to strengthen the country. 

[English] 

SH.Rl CHITTA BASU (Barasat): Sir, I 
want to limit my comments. on Grant No 
25, i.e., the Ministry of Finance. (Depart 
ment of Economic Affairs) and Grant No. 
51, i.e., the Ministry of Industrial Develop' 
ment. 

Sir, the basic principle of the original 
Budget has been a new economic pro-
gramme that the Government bas been 
pleased to accept. That principle is also 
being reflected in the Supplementary Bud-
geL One of the basic claims of the Go-
vernment was that the new economic policy 
Which, in whatever name you call it, is 
gomg to minimise or reduce the external 
trade deficit and which has caused great 
concern for all sections of the people. Now. 
let us assess the result of these new eco-
nomIc policies. India's overall trade de· 
ficit was 33 billion dollars in 1992-93. ex-
ports grew by a meagre of 3.61 per cent in 
dollar terms and impprts by 2.5 per cent. 
These figures are clear. This indicates that 
our claim by the Government that there 
will be reduction of the external trade 
deficit has remained a myth and this myth 
has been exploded. Let us also take into 
account the impact of the new economrc 
policy on the labour and industrial rela-
tions as a whole. The time is very shon 
and therefore I will limit only to two 
instance. Sir: broadly speaking, the new 
economic policies have resulted in the slow 
growth of employment in our country, it 
has distorted the production structure. it 
has also adversely affected ,he industrial 
labour and industrial relations. Sir. only 
to point out the status of unemployment in 
our country I only quote a small paragraph 
of a report which entitles "Impact of neW 
economic policy on labour and industrial 
relations". I quote from that report: 

"A rather disturbing finding of the 
analysis is that during the intensive phase 
of liberalisation, the growth rate of em-
ployment declined sharply in the public 
sector to 2.47 per cent per annum. but 
in the private sector it just became nega-
tive." 

Other facts are also there. I am not 
quoting. That will show that the overall 
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annuli! growth of employment was 0.4 per 
cent as against output growth of 8.4 per 
cent. You claim that there has been any 
growth of production and that rate of 
growth has been 8.5 per cent. But 50 far 
as employment growth is concerned, it is 
only 0.4 per cent, not even half a per cent. 
This shows that this new economic policy 
about which you are veTY much enamour-
ed of has not resulted in any good thing 
in our country. 

I again pass on to another point. that IS 
the imminence of the debt trap. 

Sir, the Prime Minister is on record say-
ing that there is no debt trap and we have 
not landed ourselves in the debt trap. 
There is a great controversy around that 
particular issue whether we have landed 
ourselve, in the debt trap or we have not. 
So, I demand that the:-e should a Status 
Paper about this debt trap, whether we are 
proceeding towards the debt trap or whe-
ther \I.e are nearer to the debt trap or we 
have already been entrapped by the debt 
trap. The figure says that the country's 
extc. nal debt was 80 million when Mr. 
Narasimha Rao assumed office and it will 
reach 90 or 91 million in the year 1997. 
There are other figures also which raise 
controversy. Therefore, my simple demand 
from the Finance Ministry is that they 
should issue a Status Paper as to what is 
the actual debt of our country. Sir, al-
though we are going in for higher does of 
international borrowing from abroad, the 
pittiest thing is, India cannot utilise the 
borrowed money. I have got a Press cutt-
ing which says: "India's unutilised external 
aid adds up to a stupendous sum of 
Rs. 65,940 crores." On the one hand you 
are going in for higher dose of borrowal 
and 0'11 the other hand, you cannot also 
utilise the borrowed fund. So far as this 
point is concerned, it needs further exa-
mination by the Government 

Sir, my last point is, the Government 
has rereived the Goswami Committee re-
pon. What does the Goswami Committee 
report suggest? This Goswami Committee 
has been set up by this Government to 
report on the industrial sickness and cor-
porate restructuring. This report and the 

recommendations would result in the mass 
retrenchment and naturally unleash indu-
strial and social unrest. This report sug-
g~sls that closer is the only way out, the 
only panacea for the industrial problem 
tuday. This report sU8i\ests that there 
:;hould be tribunals and these tribunals are 
t;, be set up in Calcutta, Madras and Bom-
hay to expedite the process of winding up 
the industrial units_ Sir, closer cannot be 
tile national objective. Unfortunately, we 
;Jave iaken that the nation's objective is 
to dose the industrial units. Therefore, 
C;o",vami Committee-s report has authorsed 
an Exit Policy of the Government. This 
Parliament does not know what are the 
in!U'edients of the Exit Policy, the country 
even doe, not know what are the ingredi-
ents of the Exit Policy and the working 
force does not know what is the Exit Po-
licy_ Therefore. my simplest demand is, 
reiect the Goswami COmmittee report, have 
a dialogue with the Trade Unions, have a 
dialogue with the political parties, prepare 
an action plan for the rejUVenation of the 
industry and that is the only way out_ I 
aisa like to give a warning to the Govern-
ment tha t if they pursue this Exit Policy 
as demanded or dictated by the Interna-
tional Monetary Fund and the World Bank 
the countrymen will not forgiVe you and 
they will meet you in the appropriate way 
and they will say in the appropriate lan-
guage that you really understand. 

[Translation] 

SHRI ASTBHUJA PRASAD SHUKLA 
(Khalilabad): Sir, I rise to particIpate in 
the discussion on additional demands for 
the year 1989-90 and Supplementary De-
mands for the year 1993-94. In these de-
mands. the Government has put up a de-
mand of Rs. 200 crore for the import of 
fertilizers. Even if the fenilizers are im-
ported. where will they be used? Does 
the Government merely want to dump it? 
Does the Government know the condition 
of the farmers for whom it is going to 
import fertilizers? If, I were to describe 
their plight in one seDtence I would say 
that they cannot even afford fifty paise to 
buy wax to fill the cracks in their feet. 
They are in dire Deed of even 50 paise. 
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I hail from Uttar Pradesh. There arc 
many sugar mills in operation under 
Sugar federation, Sugar Corporation and 
private sector. Leaving aside 3-4 mil~ ~o 
other mill is running in profit. TheIr m-
stalled capacity is low. The total quantity 
of sugarcane produced there cannot be 
crushed by these mills which have become 
out-dated. Today they need to be expan-
ded. The farmers take their sugarcane to 
sugar mills but they do not get the . pay-
ment. On the one hand farmers mvest 
money in production of sugarcane, they 
also take loan for this purpose for which 
they are paying interest and on the other 
after supplying their sugarcane to the 
mills they only get a receipt, which they 
carry in their pockets but are not likely to 
get payment for the sugarcane. 

Sir, the Central Government has an 
S.D.F. fund. This fund has been created 
to provide funds for the expansion of sick 
sugar mills and the mills having low instal-
led capacity. The contributions to thill 
fund come from sugar mills only. I wish 
to know as to how many sugar mills have 
been given funds for their expansion from 
the S.D.F. fund? Today every sugar mill 
having a capacity lower than 2500 tonnes 
is running In a loss to the tune of Rs. 4 
lakh. A proposal has come for the ex-
pansion of a sugar mill at a cost of Rs. 30 
crores and the sugar mills having a capa-
City of 2500 tonnes will start earning a 
profit of Rs. 7 crores. I want to subIDlt 
that if the Central Government is really 
interested to do something for Uttar Pra-
desh, then it should provide funds from 
SDF for the expansion of all the sUIar 
mills in Uttar Pradesh. 

There is a Khalilabad sugar mill in my 
Constituency which is lying closed for the 
last two years. In this connection I had a 
discussion with the Union Minister of 
Food. It was proposed that financial 
institution will give some loan, 10 per cent 
money was to be invested by the sugar 
mill owners and the remaining money was 
to be given by the Central Government 
out of S.D.F. fund. The financial institu-
tion sanctioned the loan. but it is not 
known why the Central Government has 

been vading to provide money from the 
SDF. If the Government wants to make 
Uttar Pradesh self-sufficient, it will have 
to make the sugar industry of Uttar Pra-
desh profit oriented. It is unfortunate that 
the Government is importmg fertilizers. 
The Government should have developed 
indigenously manufactured fertilizers and 
provided training to the rural folks. Has 
the Government ever paid its attention as 
to why all the fertilizer factories are not 
working to optimum capacity. Docs the 
Government want that they should not be 
supplied electricity continuously so that they 
have to close for some time and thus sutfer 
losses, their machinery get rusted and they 
arc not repaired at all? After all, what 
are the reasons for aU this? 

The Gorakbpur Fertilizer Factory is 
lying closed since 1990. The hon. Mem-
bers of Parliament of the area have jointly 
reouested the Government several times to 
restart the Gorakhpur factory immediately 
since it was causing a loss of Rs. 8 crores 
per month. It is paying Rs. 80 lakhs per 
month for electricity and Rs. 90 lakhs per 
month by way of salaries to workers. This 
apan, it is paying interest for a loan of 
Rs. 2 crores taken from the F.C.I. Yet 
the factory is lying closed since 1990. 

17.34 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

If the Government wants to run it on 
the neptha or any other basis, it can 
do so but the Gorakbpur Fertilizer 
Factory can be revived at a cost of Rs. 20 
crores and it can function for 6 years. 
There is gas based fertilizer factory at 
Jagdishpur near Sultanpur. If the gas line 
is laid from there to Gorakbpur fertilizer 
factory, the Government will have to spend 
Rs. 800 crores and it will take 5 years for 
completion. Today the Government is 
spending Rs. 80 crores every year on the 
transportation of fertilizers up to Gorakh-
pur. I want that the Government should 
cut down its expenditure on transportation 
only. This way the entire investment on 
fertilizers will be recovered in ten yean. 
The Government will again import fertili-
zers and will not bother for the 
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production of fertilizers indigenously. 
Therefore, no additional funds should be 
granted to the Government fcrr mannll 
waste. 

Mr. Deputy Speaker, Sir, the second issue 
that I want to submit is that the Govern-
ment shows the deficit on the lower side 
so that it may get foreign loan. You may 
take foreign loan but such loan become a 
malaise. I would therefore, urge the Go-
vernment that it should not upset the Bud-
get for foreign loans. Every year you 
come up with Additional/Supplementary 
Demands. When you prepare your regular 
Budget, why can't you assess YO.ur esti-
mates correctly. Why have you not im-
posed budgetary discipline. If this has not 
been done, who is to be blamed. Do you 
take necessary action against the culprits 
or not? Or do you propose to bring up 
these demands every time and get them 
passed. 

Mr. Deputy Speaker, Sir, the han. Spea-
ker, has today itself stated that this is not 
a municipality, this is rather a Parliament, 
I wish to tell the Government that while 
preparIng a budget why don't they main-
tain discipline, base estimates on correct 
data, and issue proper guidelines. I would 
like to tell the Government categorically 
that it should institute Budgetary discipline 
and pursue a definite direction .. But ft 
appears that the Government lacks will po-
wer and is unwilling to carry out its deter-
minations. It seems that the hurcaucT:lCY 
has totally subjeg'lted the Government. 

made up? Immediate measures should be 
taken for cutting non-developmental ex-
penditure and for affecting through reco-
very of additional resources. 

Mr. Deputy Speaker, Sir, till such time 
this Government does not promise to stop 
extravagant to mamtain bud.~etary and 
financial discipline. to encourage self-de-
pendent programme launched in ~e vil-
lages, to provide training to the VIlla~s 
for producing fertilizer in accordance wlt.h 
the old practices, to improve the economic 
conditions of the farmers. and to remove 
the lacunae in increasing the production 
capacity of fertilizer factories you cannot 
move ahead towards development. Because 
this country is of farmers living in villages 
and depending on agriCUlture. The condi-
tion of farmers living in villages is very 
pitiable. They are buyers as well as sellers. 
They take loans for marrying their children. 
You are talking of importing fertilizers. 
Earlier the Minister of Agriculture made 
a statement that the country had produced 
an additional quantity of wheat by one 
crore tonnes but afterwards I came to 
know that wheat is being imported. Is this 
country incapable of producing wheat and 
rice? Ours is a producer and a self snffi-
cien t country. The tiller of the land 
should get full wages for his labour. The 
Government should think over it and take 
constructive measures in this regard in the 
absence of which no effective steps can be 
taken. So I disapprove of your demand. 
for excess grants. 

[English] 

SHRI K. PRADHANI (NoWTangpur): 
Mr. Deputy-Speaker. Sir, I rise to support 
the Demands for Excess Grants for 1989-90 
and Supplementary Demands for 1993-94. 
The Minister has come with a proposal of 
Rs. 780.40 croTes of excess grants for 
t 989-90 and Rs. 4.600.14 crores of supple-
mentary demands for 1993-94. I entirely 
agree with the proposal of the han. Mini-
ster. 

Sir, I have been observing that this 
Government has become extravagant. 
Mr. Deputy Speaker, Sir. this deficit has 
occurred due to the carelessness of various 
Departments and Ministries. The loss has 
occurred due to carelessness and irregulari-
ties committed by the Ministry of Finance 
and the Department of Revenue in handl-
ing the goods imported through customs. 
The schemes of Custom Board should be 
reviewed completely. What action has 
been initiated against the officials found 
responsible for this loss. Today every 
third rupee is being spent by the Govern-
ment departments and every fifth rupee is 
spent on extravapnt expenses by Govern-
ment employees. How this loss will be 

I pass on to a subject which is verv rele-
vant to my constituency. On 22-12-92 we 
passed in Parliament a Bill about the Pan-
chayati-raj to have three tier panchayati'1'llj 
system in our country. This Bill was 
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thought of by our Rajivji. the late Prune 
Minister of India, who was the author of 
this Bill. He toured many parts of our 
country especially the tribal and interior 
areas and found that there were starva-
tions, mal-nutrition and the people sold 
their children for their food. He thought 
that the money which is sent to the tribal 
areas and rural areas did not reach those 
places fully and most of the amount was 
spent unduly. Therefore, he thOUght that 
lRY programme should be introduced and 
money should be sent directly to the vil-
lagers so that the people may not suffer 
from starvation, unemployment, mal-nutri-
tion and they need not sell their children 
for their food. 

But in this present Panchayati-raj Act 
which was passed last year. during Decem-
ber, there is a provision mentioned in that 
Act that this will not apply to Scheduled 
Areas and tribal areas. Article 243N(l) 
reads as follows: 

"Nothing in this part shall apply to 
Scheduled Areas referred to in clause 1 
and the tribal areas referred to in clause 
2 of Article 244." 

I am upset with this legislation because I 
come from a Scheduled area. The author 
of this Bill thought of this proposition 
mainly because of the tribal areas and 
backward areas. And at present, when we 
have passed this Bill, this piece has crept 
into the Bill. 

"How?" I do not understand. And the 
State Governments have been asked to fall 
in line with the Central Act, to leave off 
their own Acts and to follow thls Act_ u 
this is a Constitution (Amendment) Act. 
Except the States of Nagaland, Meghalaya 
and Mizoram. no other State has got au-
thority to extend this provision. 

There is another provision mentioned 
here, that is: 

"Parliament may, by law, extend the 
provisions of this Part to the Scheduled 
Areas and the tribal areas referred to 

. in . clause (1). subject to such exceptions 
aod modiikatioDS IlS may be specified in 

such law. and no such law shall be deemc 
cd to be an amendment of this Constitu-
tion for the purposes of article 368." 

This is the second step required to be 
taken by the Government to extend this 
provision to the Scheduled Areas. By 
passing this-- mere Panchayati Raj Act, we 
have not completed the work. They have 
to follow this article 243 (M) (4) (b) to 
extend this to the Scheduled Areas. 

There is another provision under 243 (N). 
which says that: 

"Notwithstanding anything in this Pan, 
any prOVISIOn of any law relating to 
Panchayats in force in a State immedia-
tely before the commencement of the 
Constitution (Seventy-third Amendment) 
Act. 1992, which is inconsistent with the 
provisions of this Part, shall continue 
to be in force until amended or repealed 
by a competent Legislature or other com-
petent authority or until the expiration 
of one year from such commencement, 
whichever is earlier." 

It means, they have given only one years 
time to just adjust with this Constitution 
(Amendment) Act and to give up their own 
Act. There are severa! States which have 
got different types of Panchayati Raj sys-
tem. in different ways. They have to fall 
in line with this Constitution (Amendment) 
Act because this is a Constitution (Amend-
ment). After one year, I very stronldv 
apprehend. in Scheduled Areas. there will 
be no Panchayati Raj svstem because this 
has not been extended to the Scheduled 
Areas. And. therefore. this JRY money 
which is beina sent in large scale-Rs. 1 
Jakh, R~. 2 lakhs. Rs. 3 lakhs to a village 
wiil be coml'letely stopped; the previous 
<;lxperiences of the people dying due to star-
vation, malnutrition and several other types 
of diseases will come up severely; there 
will be starvation deaths and other things. 

Therefore, I request through you. Sir. the 
Government to extend this provision im-
mediately, before the one year period ex-
pires and the final shape of this Bill takes 
place in fbi, country. to the Scheduled 
Areas. 
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Sir, if you allow me. I can put forth 
one or two more points. Otherwise, I will 
resume my seat. 

There is another point that I would like 
to submit and I will take one or two 
minutes. During the Sixth and Seventh 
Plan periods, the Sixth and Seventh Fin-
ance Commissions awarded Rs. 60 crore 
in each Plan for the construction of build-
ings and for the payment of compensatory 
allowance to the employees serving in tribal 
and difficult areas. During the Eighth Plan 
the employees in tribal areas working under 
difficult circumstances-areas and under 
difficult circumstances-who were getting a 
monthly allowance of 10 per cent, 20 per 
cent, 30 per cent more money--are return-
ing back to their plain districts and most 
of the posts are remaining vacant. Even 
the doctors arc not coming, the officers arc 
not coming-they arc joining and goin, 
away. I request the Finance Minister to 
reconsider this and include it in the bud-
get of the tribal area, if not as an award 
of the Finance Commission. (Interrup-
tions). 

[Translation] 

~HRI MADAN LAL KHURANA 
(South Delhi): Mr. Deputy Speaker, Sir, 
will the matter regarding extension of 
President's Rule in Jammu and Kashmir be 
taken today or tomorrow? We want to 
know how long the House will sit today 
and if it sits up to 6 O'Clock today then 
the issue pertaining to Kashmir could be 
taken tomorrow. (Interruptions) 

[EnRlish] 

MR. DEPUTY -SPEAKER: I will 
come back to you with the necessary in-
formation. 

[Translation] 

SHRI RAM KRIPAL YADAV (Patna): 
You may take up the issue, pertaining to 
Kashmir tomorrow but the House must 
sit till everyone got a chance to speak on 
the issue. (Interruptions) 

13-2 LSSJNDI94 

SHRI RAJENDA AGNIHOTRI (Jhansi): 
Mr. Deputy Speaker, Sir, all the Members 
whose names have been received for mak-
ing comments on this budget, should be 
given a chance to speak and the Kashmir 
Issue should be taken up tomorrow. Sir 
please give your ruling in this regard. 

[English] 

SHRI YAIMA SINGH YUMNAM 
(Inner Manipur): Mr. Deputy Speaker, 
Sir, while supporting the Demands, I 
would like to propose to the Government, 
particularly to the Home Ministry to offer 
a general amnesty to the extremists or 
insurgents. whatever they are called, to 
those who have eschewed arms. Or a 
new approach can be made. so that nor-
malcy can return to the northeastern 
region, panicularly in Manipur State. 

We have been having Assam Accord. 
Shillong Accord, MNF Accord, TNU 
Accord and the Bodo Accord. We have 
experienced that it bas its results. So 
if law and order situation is restored in 
Manipur, a peaceful solution can be found. 
A general amnesty may be of some help 
to those insurgents, so that we can ask 
them to come out with their demands for 
the purpose of having a dialogue with 
them. Please try to bring the situation 
to normalcy. This is what I want to pro-
pose. 

In the State of Manipur a new type 
of disturbance has arisen. Today I have 
received from my Government a report 
that the NSCN has now demanded a 
ransom from the owners of trucks which 
are carrying rice from FCI at Dimapur to 
reach Manipur. They have asked them 
to give a ransom of Rs. :5,000 to 10,000 
per month; otherwise they would not be 
allowed to reach Imphal. Truck owners 
who are carrying rice, who arc asked to 
pay this ransom, have not agreed to that 
and all the truck owners of the State of 
Manipur have now withdrawn their trucks. 
All the trucks are off the road. It creates 
a very difficult problem in that area. 
People are suffering because they arc not 
getting the FCI rice. 
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Again it is reported that this organisa-
tion NSCN has demanded about Rs. 15 
lakh from the officer deputed to the FCI 
at Dimapur. 

Otherwise, the rice meant for Mani-
pur cannot be carried through this road 
which is also a bottleneck. That road 
is the life!ine of Manipur. So, these 
troubles are created by NSCN; and daily 
there have been killings. There have 
been always shooting and killing. Our 
jawans are also killed and innocent citizens 
are also killed. As a result of this also, 
there have been so many killings and dis-
turbances; and there is no peace. So, I 
am proposing again that we should offer 
general amnesty to these people; ask them 
to come out; lay down their arms; put 
their demands before the Government; 
and let us have another accord like, what 
I have just mentioned, Imphal Accord or 
something like that. 

My next point is this. I agree to have 
this communal harmony. I appreciate 
this. But, I w:>uld like to propose that 
we should have more funds under this so 
that we can offer and increase the amount 
of ex gratia. It is a pity to mention that 
when an amount of rupees one lakh is 
being offered to other parts of the country, 
to the victims of riots, it is only rupCCl> 
twenty thousands which is offered to the 
victims in Manipur. (Interruptions) 

[Translation] 

SHRI BRISHIN PATEL (Siwan): MI. 
Deputy Speaker. Sir, I am on a point of 
order. There 15 no quorum in the House. 
(Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: The ben 
is being rung-· 

Now, there is quorum. The hon. Mem-
ber, Shri Yumnam may continue. 

(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK): Mr. Deputy 
Speaker, Sir. before he starts, I would 
just like to make one request, that the time 
allotted for this discussion was one-and-a-
half hours. We have almost taken about 
quarter to three hours. There are other 
important items on the agenda for today; 
we have to adopt the Jammu & Kashmir 
Resolution today itself and the Resolution 
regarding Rajasthan Electricity Board also. 
Therefore, I would request that if within 
a restricted time this discussion is comple-
ted, we will be able to complete the other 
two items today itself. (Interruptions) 

[Translation] 

SHRI MADAN LAL KHURANA 
(South Delhi): How can it be possible. 
The House can sit after six O'Clock to-
morrow. (Interruptions) 

[English] 

SHRI MUKUL W ASNIK: Mr. Deputy 
Speaker, Sir, we are not being unreason-
able. We do not want that we should 
try and restrict the Members from speak-
ing. But when we have given It hours 
for discussion, we will have to limit our-
selves to that time. Otherwise, we will 
not be able to complete the business. 

SHRI MADAN LAL KHURANA 
(South Delhi): Tomorrow. 

SHRI MUKUL WASNIK: We will 
have to complete it every day. We can-
not transfer the business from today to 
tomorrow all the time. (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY (DEPARTMENT OF ELECT-
RONICS AND DEPARTMENT OF 
OCEAN DEVELOPMEND AND THE. 
MINISTER OF STATE 1N TIlE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 



353 Dem4ndsfor 
Excess Grants 
(General) & 

BHADRA 4, 1915 (SAKA) Supplementary 
Dem4ndsfor 
Grants (General) 

354 

(SHRI RANGARAJAN KUMARAMAN-
GALAM): There was a specific understand-
ing that this will be done in 1 t hours. 1 hen, 
we would do in It hours the Jammu 
and Kashmir resolution, and then, the 
Raiasthan State Electricity Board without 
really any discussion. This is the clear 
understanding. From the Congress Party 
side, we have given only two names. In 
fact. J found out at the initial starting 
of the discussion. I went and mentioned 
to my hon. colleague and friend, Mr. 
Madan Lal Khurana; you have given five 
names. I hope, you are going to press 
them. 

He agreed with me. Now, the point 
is: are we keeping to any timing which 
we agree? Otherwise. the business can 
never be conducted. (Interruptio1l3) 

MR. DEPUTY -SPEAKER: Now. Mr. 
Yaima Singh Yurnnam can continue his 
speech. 

SHRI YAIMA SINGH YUMNAM: 
Sir, the ex gratia amount given in other 
parts of the country to the riot victims or 
other victims is Rs. I lakh whereas in 
Manipur, such amount for the riot vic-
tims is only Rs. 20,000. This is a very 
small amount. I would like to request 
the Minister to provide more funds for 
increasing the ex gratia amount to Rs. 1 
takh so that we could also utilise out of 
this fund for communal harmony. 

In Manipur. there is a Doordarshan 
Kendra. There is no facility for cover-
ing the news item at Imphal. The people 
do not appreciate it. So, I request the 
hon. Minister to include the news pro-
gramme also. 

Lastly, many posts have been created 
for Imphal Doordarshan Kendra. But 
these have not been filled up so far. Many 
machines have become rusty because these 
are not being utilised because the posts are 
lying vacant. I would like to request the 
bon. Minister to look into this maUer and 
fill up' the posts immediately. 

SHRI B.N. REDDY (Miryalguda): Mr. 
Deputy Speaker, Sir, within the limited 
time, I would like to express my view •. 
As a direct participant in the glorious 
armed people's struggle, I am compelled 
to express my painful feelings against the 
strange remarks by hon. Finance Minister, 
Mr. Manmohan Singh, as a part of his 
speech delivered on 28th July, 1993, while 
speaking during the no-confidence motion. 
He said: 

"Soon after the foundinp; of the Republic 
in 1947, Communists launched the 
Telangana rebellion to destroy our re-
public in its very infancy." 

These words of our Finance Minister 
are like throwing mud on the glorious his-
tory of Telangana armed struggle which 
had broken the age-old feudal bonds of 
Nigam Autocratic Feudal Government and 
liberated 3000 villages distributing 10 lakh 
hectares of land to the landless poor, 
above all, paving the way of State reor-
ganisation on a linguistic basis. For the 
first time in the Indian Republic history, 
our hon. Prime Minister mentioned these 
great land reforms on distribution of land. 
The credit does not go to Mr. P.V. Nar,,-
simha Rao 01 hl." Government but credit 
goes to the Telangana Armed MC'vement 
which was led by the united communist 
party. It does not suffice to say that the 
great internationally recognised peoples 
liberation struggle is due to Finance Minis-
ter's ignorance. But as a matter of fact, 
it is due to his new economic policies of 
mortgaging our country's economy and 
sovereignty that our nation is in peril to-
day. It is a well-known fact that poverty 
and unemployment have increased and 
entire population is heading towards Bharat 
bandh as part of the nation'S ~truggle 
against his policies. 

I would like to take this opportunity to 
focus attention on the grave famine which 
affected Andhra Pradesh. Four hundred 
mandals were affected levercly. There is 
no food and drinking for the people and 
no fodder for cattle particularly in several 
villages. So, people and cattle are migra-
ting for want of food and fodder. I 
would request the Centre to intervene to 
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save the severe famine affected areas. On 
the basis of the report of the central team 
which visited the State, at least, Rs. 645 
crore should be released immediately; pen-
ding projects in the State should be com-
pleted within a time-bound programme; 
large scale relief work should be taken up; 
ration should be increased and at least, it 
should be supplied at Rs. 2 per kilo to 
famine affected areas. 

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, as you arc aware, 
in the list of business today, after this 
we have Statutory Resolution regarding 
Jammu and Kashmir, Rajasthan State 
Electricity Board, Extradition (Amend-
ment) Bill and Dunkel draft text. I have 
a request to this House. If we can finish 
what is listed in the business by tomorrow, 
then we need not sit on Saturday. In 
that case, there is no necessity for us to 
sit on Saturday. So, we aaree to finish 
this business between today and tomorrow. 
I am not rushing. You take your own 
time. The only difference of opinion is 
that BAC's setting time finally and accept-
ing that in this House as a motion ultima-
tely means nothing anymore because all 
these motions which we moved were final-
ly defeated by the facr that nobody has an 
understanding and that we have to manage 
within limitations. So, I request the 
members to be short in their speeches; Jet 
us finish the business. If we can finish 
the business by tomorrow, I propose that 
we do not sit on Saturday. And for 
that, let us sit a little late today and to-
morrow and finish the business. Other-
wise, we may have to sit on Saturday. 

[Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Tomorrow we shall get 
very little time as tomorrow is Private 
Members day. So it will not be possible 
to sit late. I have seen the list of busi-
ness. You have fixed two hours for the 
issue pertaining to Jammu and Kashmir 
and one hour for Appropriation Bill and 
time should also be allotted for Dunkel. 
This is possible only if one of the Bills is 
dropped. 

[English] 

MR. DEPUTY SPEAKER: The time 
allotted was one and a half hours. Many 
han. Members expressed their desire to 
participate in the debate. When the 
Whips send the names of the Members, 
it is up to them to see how much time is 
allocated to their party and how many 
Members they could possibly accommo-
date. But generally, this rule is violated. 

I suggest that if we sit for a little longer, 
some mort hon. Members can also par'" 
ticipate. They have to go back to their 
constituencies and face their people. You 
should understand the difficulties of our 
Members. If you exercise some patience, 
justice will be done to all. Kindly oblige. 

[Translation] 

SHRI V. DHANANJA YA KUMAR 
(Mangalore): It does not mean that 
every day we should sit here till 8 O'Clock 
We will not sit here beyond 6 O'Qock 
today. 

[English] 

SHRI RANGARAJAN KUMARA-
MANGALAM: Should we discuss it 
for another five hours? There is also a 
thing called the BAC. We adopt the re-
ports of the BAC, but we refuse to im-
plement them in toto. 

[Translation] 

DR. LAXMINARAYAN PANDEYA: 
If the Members of our party take more 
time. we also sat upto 8.40 P.M. yester-
day. 

[English) 

MR. DEPUTY SPEAKER: We are not 
making any allegations against you. Many 
bon. Members want to participate and we 
must allow them to participate. You 
know the constraints very well. I need 
not elaborate. 

[Translation] 

SHRI GEORGE FERNANDES (Muzaf-
farpur): I oppose the demands that have 
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been presented in the House by the hon. 
Minister. While opposing them 1 want to 
submit a few things before you. For 
past some time, 1 have been trying to 
raise a question, but within the provisions 
of the present laws it was not possible. 
The question was concerning the casualties 
in Delhi caused by road accidents. Nearly 
1000 people have been killed in such acci-
dents since last January. Today the 
statement of an Officer of the Ministry of 
Surface Transport has appeared in the 
newspapers. He says that what they can 
do if the red-line b'Jses took the toll of 
107 persons. I would like that the Minis-
ter concerned must pay his attention to 
this. To have a control over them is 
beyond the capacity of the Government. 
This Government is SO inefficient that it 
cannot do anything even after the death 
of 1500 innocent people in one year. Then 
how can we support the demands of the 
Government whose inefficiency as also the 
inefficiency of the Ministry of Surface 
Transport is responsible for the death of 
people? This. however. is not the main 
reason, though that is very important for 
me. We Indians are at times very agitated 
over the death of people while on other 
occasions, we are quite irresponsive to 
that. I don't know the number of our 
army personnel who were killed in wars 
with the neighbouring countries like Pakis-
tan and China after independence. Pro-
bably their number would be 30-40 thou-
sand and moreover the number of those 
who were unnecessarily killed in Srilanka 
will be around 1200. Their number might 
be around 10-12 thousand, but the num-
ber of those who died in road-accidents 
last year in this country was 60,000, but 
this matter has never been debated in this 
House nor is there any likelihood of it. 
If a driver kills people on a road in a 
drunken state or having been over arrogant 
for his richness, there is no uproar over 
that in this country. The irresponsible 
acts of the Government deserve strongest 
condemnation. 

Mr. Deputy Speaker, Sir, I would like 
to put 2-3 points against the new econo-
mic policy of the Government. Sometime 
bad: there was a great hue and cry on 

the Cargil issue in this House. The way 
foreign investment has been allowed in 
this country under the new economic poli-
cy, it is getting coverage not only in 
Indian newspapers but also in the news-
papers throughout the world. Now a 
Cola war is to begin in this country. Cold 
drinks like Pepsi Cola and Coca Cola will 
grip our markets. This cola war is in-
volving Rs. 1500 crore of business during 
the current year. Two-multinational com-
panies of America preparing cold drinks 
are going to have complete grip of that 
business. I condemn that. On the oDC 
hand when the hon. Minister who is here 
to have his Supplementary Demands ap-
proved by this House, on the other hand 
at least Rs 200 crore Indian money will 
drain out to foreign country next year. 
all due to the advent of foreign cold 
drink-company which will use only water. 
sugar and colour of this country for pre-
paring the cold drink. All that is done 
in the name earning income and providing 
relief and moreover in the name of ex-
pertise. I condemn it. If the Govern-
ment is nationalist, if at all an iota of 
val ues of freedom struggle is left with the 
Government, through you, I would like 
to request this House to check that system 
from reaching India. India should not 
be allowed to be used as their military 
base in order to check the outtlow of 
money from here to foreign countries. 

Mr. Deputy Speaker, Sir, we banned 
Coca Cola in this country in 1977 and at 
the time of banning it, we had said that 
this country could not afford to provide 
clean drinking water to those villages that 
are bereft of that facility, but the foreign 
companies earned Rs. 20 crore by investing 
Rs. 6 lakh only. If that amount was 
invested to provide drinking water to vil-
lages then that problem could be solved. 
That is why we expelled Coca Cola from 
the country. Now all the big politicians 
in the Government whose villages are sans 
wells to provide drinking water. take 
bisleri water. You are least botbeJed 
about providing relief - to the poor who 
have frequently to go to the hospitals for 
treatment. on the contrary the GoYel'll-
ment is preparing to allow outftow of 
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Rs. 200 crore every year by allowina 
foreign companies to set up cold-drink in-
dustry. 

18.08 lin. 

No matter whether it is the Coca Cola 
company or another company Mackdonal 
that is to launch in India to eam income 
by providina us chicken of Indian cocks 
and hens oIlly. I fail to understand 
whether they are really Indians or Ameri-
c;ans in Indian prbs speaking Indian lan-
guage. I am, therefore, not at all in a 
position to support the Supplementary 
Demands being sought by the Government. 

I made a mention of Cargil. The 
office of Cargil Southeast Asia Ltd. is 
located in Vasant Vihar in Delhi. They 
issued a Press-release on 18th August. the 
copy of which has been received by me 
oIlly today. The contents of the press-
release does not recognise the value of 
Indian Government. It statcs-

[English] 

'"The Spokesman said Cargill would 
continue its feasibility studies of various 
projects, including the salt project, in 
India. Final decisions regarding the 
Ka.ndla salt project would depend on 
jUdaements of the Hon'ble courts in 
India, as well as the conclusions of the 
company's continuing projcet studies and 
evaluations ... 

[TranslotionJ 

$ray agaiDst it has been obtained by 
fiIlinI a writ in a Court in Ahmadabad. 

[Ell""" 1 
It will depend on them as well as the con-
clusions of the company's continuing pro-
ject stUdies and evaluaaons. Dot your 
wishes any more because you have made 
your deal. It further says that Govern-
ment's sanction does not fiaure because 
deals have been made: it will DOW depeDd 
only OD the final judgement of the bon. 
court in India. The heariD& Is on the 
30th. 

MR. DEPUTY-SPEAKER: Can we 
extend the time of the House? 

SEVERAL HON. MEMBERS: No. 

SHRI RANGARAJAN KUMARA-
MANGALAM: We have already decid-
ed that we will be sitting upto 7 p.rn. 
The question of extending the time of the 
House will come up only at 7 p.rn. 

[Translation) 

SHRI MADAN LAL KHURANA 
(South Delhi): Please complete this 
first and take up the Kashmir ISSue. 

[English] 

SHRI RANGARAJAN KUMARA-
MANGALAM: The Chair also cannot 
go on extending the time. On that day. 
we happily adjourned. We cannot have a 
cake and then eat it. This is not what 
can go on. I am sorry. (Interruptions) 

MR. DEPUTY-5PEAKER: The will 
or the House is also very important. 

SHRI RANGARAJAN KUMARA-
MANGALAM: The Chair is conceding 
to the Members because the Chair i5 under-
standing the feelings of the Members. 
While the Chair is understanding the fccl-
inp of the Members, the Members must 
also understand the position of the Chair. 
You cannot have it both ways. (lnlC""P-
rions) 

[Translation] 

SHRI MADAN LAL KHURANA; 
You are talking in a way as if you are 
threatening the Chair. 

[ElIglish] 

SHRI V. DHANANJAYA KUMAR 
(Mangalore): We can extend it under ex-
traordinary situation. 

[Translation] 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. DeputY Spealtcr. Sir, you haWl tess 
problems and Ministers have more pr0-
blems. 
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SHRI MUKUL WASNIK: We have 
DO problem. The only thing is that work 
should be completed within the stipulated 
time. We have also given the names of 
only two members to the chair when we 
were allotted only one and a half hom. 
Therefore, if the House is extended upto 
a reasonable time, it is all right. 

SHRI JASWANT SINGH: Hon. Mr. 
Wasnik is saying correctly that the time 
was allotted for one and half hour. My 
submission is that several other things were 
also decided at that time. You have got 
relaxation for two more days. Yesterday 
also Members sat quite late and today 
they are saying that they will not sit late 
daily. The Members' convenience slwuld 
also be taken care ot. 

[English] 

SHRI MUKUL WASNIK: We always 
try to accommodate the hon. Members 
whenever it is necessary; and you are 
aware that wnen there were a large num-
ber of bon. Members who wanted to speak 
on the Railway Budget dming the last 
session, we want Upto 6.30 in the morn-
ing. 

Yesterday also when the time allotted 
for Railways was not that much. the way 
we took up the time yesterday, it was 
only because the Members wanted to ex-
press their views. Therefore, we went 
beyond the time which was Jiven for that 
particular discussion. Today also, like 
for unlisted matters, we have taken a 
long time and our only point is that what-
ever we have decided in the Business Ad-
visory Committee and if there are some 
more members who want to speak then 
there is no problem. but it cannot go on 
and on. That is the only thing. 

[Translation] 

SHRI JASWANT SINGH: It is c;or. 
rect, you may please finish it first. 

DR. LAXMINARAYAN PANDBYA 
(Mandsaur): It is my submission that 
the House may pass the excess demanda 
today and the next item may be takea up 
tomorrow. 

[English] 

SHRI MUKUL WASNIK: Sir, on the 
one band the hon. Members have kept on 
insisting that we have to discuss on the 
Dunkel Proposals. On the other hand 
they are not ready to sit late. Dunkel 
Proposals have been listed for today. The 
discussion was to take place today and if 
all these things we cannot do it on time 
then this important aspect on which all 
the members. who were eager to express 
their views, will not get an opportunity. 
Whatever time we have been allotted, we 
have to go according to that. If we have 
to sit a little late then we should not have 
any problem. It is just a matter of one 
or two more days, rather at the fag and 
ot the Session. (,nterruptions) 

(Translation] 

SHRI MADAN LAL KHURANA: 
Tomorrow is the Private Members Day. 
The House may sit aud complete the re-
maining work after the Private Members' 
business is over .. . (lnterruptions) ... 

[Eng/islJ] 

MAJ. GEN. (RETO.) BHUWAN CHAN-
DRA KHANDURI (Garhwal): What about 
Saturday? Why cannot you give your views 
about Saturday? You please let us know 
what is the problem to sit on Satnrday. 

(Trallslation] 

No one is talking ahout Saturday here. 

(English] 

SHRI MUKUL WASNIK: Members do 
not want! 

MAJ. GEN. (llBTD.) BHUWAN CHAN-
DRA KHANDURI: Who does not want? 
Everybody wants here. You ask them. 
. .. (Interruptions) ... 

[Translation 1 
SHRI GEORGE FERNANDES: I 

would lite to reqllCllt the Gowmment to 
clarify its stand ia this Hol* OIl the 
Kargil issue, because publicly it baa IIecIamc 
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clear that the Government has given the 
permission to it by all means. Kargil is 
one partner and Hamilton is another part-
ner. A submission has been made on be-
half of Hamilton that they would continue 
to set up various industries in the country 
in which salt industry is also included. 
They will bring their own man from U.S. 
and Australia for the secunty of these in-
dustries. I would like to ask whether the 
Government is not moving towards enslav-
ing the country once c..:~ain. You can well 
imagine by this. Satyagraha is going on 
the Kargil issue. Kargil is threatening us 
that they will deploy their own people 
for the security of all the installations, fac-
tories to be set up here by them. It means 
that if we part with. our sovereignty in 
political and security matters, we will have 
to part with our economic sovereignty too. 
The Minister of State in the Department 
of Internal Security is also present in the 
House. I would like to know from him 
whether he has decided to hand over all 
his responsibilities to Kargil. 

When such news ure appearing in news-
papers and when Kargil, in the capacity 
of a company owner and Director, utter-
ing that they will bring their own people 
for the security of their installations. I 
would like to know t'lrough you from the 
Government as to in which direction we 
are taking this countryry 

I, therefore, once again urge the Gov-
ernment to clarify its policy regarding the 
Kargil issue. One thing which I would 
like to stress is that no American O:'lmpany 
can be allowed for manufacturing Salt in 
India and I am sure that all the Members 
from opposition parties would also be of 
the same opinion. 1 wish that some Mem-
bers from the Congress party should ccme 
forward and remind about the motion whiCh 
was presented by Mahat:na Gandhi and 
adopted by the Congress v.orking commit-
tee during 1930 that no foreign company 
would be given permission of manufactur-
ing salt in tbis country after independence. 
So, through you, I would like to ask the 
ruling pany !b!lt "fter 4.5 years of Inde-
pendence why they a:e neglecting the said 
-motion. . 

Mr. Deputy Speaker, Sir, I would like 
to raise one more i.nportant issue here 
which is related to Finance Minister. The 
heir of former Nizam of Hyderabad, I do 
not want to take his ilame in the House, 
but whosoever he may be, I do not re-
member the correct Hindi word for it. 

18.11 hrs. 

[SHRI PETER G. MARBANIANG 
in the Chair] 

It is regalia. There had been an agree-
ment with the Nizam with regard to all 
the jwellery, gold. silver, dilT'on-i and other 
precious stones possessed by him or his 
near relatives and all the~e precious stones 
and jewellery were declared as State pro-
perty. The Government of India had made 
agreements with all the riyasat. at that 
time on personal level also and the con-
tent of the agreements was same. Today 
I am very sad to say in this House that 
the Government is paying Rs. 180 crores 
to the heirs of Nizam for buymg its own 
property. It is Governme!lt's property. 

(English] 

It is State property and that state property 
is sought to be purchased by paying a sum 
of Rs. 180 crore to the heirs of the Nizam 
of Hyderabad. 

(Translation) 

It is very painful to say that when I en-
quired into the matter in Hyderabad and 
Delhi several responsible persons told and 
some officials confirmed that they were 
helpless in this matter as it was pertaining 
to Andhra Pradesh and our Prime Minister 
also belongll to that State. That is why such 
problems have emerged_ J am saying it 
with full responsibility. I could not think 
it even in dreams that it become obligatory 
because our Prime Minister belongs to 
Andhra Pradesh. I would like to know 
about the helplessness of the Prime Minis-
ter and the country. Why it has become 
~o essential to pay to heirs of Nizam 
Rs. 180 crore for buying the state property? 

Mr. Chairman Sir, I admit that this issue 
has not emerged today. When Hon. Chan-
dra Sbeltbar was Prime Miui~tcr, this issue 
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was taken to Supreme Court and Rama-
swami had pleaded the case on behalf of 
the Government but later he had to resign 
for hi~ behaviour and Supreme Court had 
dismissed the case. But now this case is 
still pending before the Minister for the 
last two and a half year. 

[English] 

MR. CHAIRMAN: Please conclude. 

SHRI GEORGE FERNANDES: I will 
just conclude. This is the last point I am 
making. This is pertinent to the discus-
sion on Supplementary Grants. The Gov-
c::rnment is asking for money and I a,,,,, 
arguing why they should not be given. 

(Translation] 

Mr. Chairman Sir, the Finance Minister 
is still sitting here. He had replied to a 
question of Prof. Madhu Dandavate in this 
very House on January 4th, 1991. 

(English] 

Prof. Madhu Dandavate's Question and 
answers were as follows: 

"Question No. 1599 of 4th January, 1991 

Answer: Yes, Sir. 

[Translation] 

And now after the said reply on 4th Janu-
ary, 1991 in 1993 you have promised to 
pay Rs. 180 crore in two instalments to 
Nizam for buying the State property from 
him. T would like to have a categOi ical 
reply to this question today or tomorrow 
because the House is not going to sit for 
2-2-\: months and during this period a sum 
of Rs. 1 RO crore will go in the pocket of 
the :-.lizam by a fIc:icious deal and the 
Government is going to pay the public 
money for buying state property .... (Inter-
ruptions) ... 

(English] 

MR. CHAIRMAN: We are discusslDg 
Supplementary Demands for G<ants. Please 
stick to the points. 

[Translation] 

SHRI GEORGE FERNANDES: An 
agreement was made wi~h Nizam in the 
same way as were made with all other 
princely States. I have a copy of that 
agreement. 

TAX EXEMPTION FOR REGALIA (English] 
ITEMS. 

(a) Whether the erstwhile rulers of prin' 
cely States are in Jhlsses~ion of regalia 
items for use on ceremonial occasions; 

Answer: Yes, Sir. 

(b) Whether such regalia items are con· 
sidered State property subject to to perio-
dical inspection by a'lthori5ed Government 
agencies; 

Answer: Yes, Sir. 

(c) Whether such items are exempt from 
the provisions of Wealth Tax and Gift Tax 
Act as thev belong to the State; 

Answer: Yes, Sir. 
(d) Whether instructions exist to ensure 

the interest on Government revenues and 
avoid mixing up of Regalia/Heirloom items 
and personal jewellery items of the erst-
while rulers. 

24-2 LSS/ND/94 

Agreement with His Exalted Highness the 
Nizam of Hyderabad regarding privy purse, 
private property and rights a'1d privilegClo. 

Article II(3) says: 

"If any dispute arises as tv whether any 
i tern of property is the priva te property 
or' Hi, Exalted Highness the Nizam of 
Hyderabad or State properiy, it shall be 
referrc1 to such i;l(lependent person as 
the Government of India may nominate 
and the decision of that person shall be 
final and binding of all concerned." 

(Translation] 

This is your agreement. Apart from this 
there are various Articles in the Constitu-
tion of tndia concerning these Maharajas. 
In such a situation when you have the 
agreement and several other means in your 
support, how the Nizam is saying that it 
was his property because it was in his 
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[Sh. George Fernandes] 
hands. It was decided long back and all 
the concerned documents are here with 
me. 

I. therefore, urge the Government thro-
ugh you that a reply should be given by 
the Finance Minister or Prime Minister in 
this regard so that the property of the 
country may not be wasted in such a per-
sonal deal. 

With these words I oppose the Supple-
mentary Demands for Grants. 

(English) 

THE MINISTER OF STATE IN THl:: 
MINISTRY OF FINANCE (SHRI M.Y. 
CHANDRASHEKHARA MURTHY): Mr. 
Chairm:tn. I am highly thankful to the hon. 
Members who have participated in the 
discus,j(,ll 011 !he Demands for Excess 
Gra!1~; !'ur the year 19R,)·90 and also on 
the Supplementary D~mands for Grants 
for the year 1993-94. I am highly :hank-
ful to th~ hon. Members who 113 ve given 
their valu",ble suggestiJlls. (/Tltel"'liJ,tions) 

SHRI SR1KAl\'TA JI:NA (CUttack): Mr. 
Chairman. Sir. there are twe or three 
Members who want to pa~ticjpatc in the 
discussion. Kindly allu '0' th,'m, (Interrup-
tions) 

MR. CHAIRMAN: I cannot alloy, 
them. 

SHRI SRIKANTA lENA: Are you 
going to allow some Members to speak 
on the Appropriation Bill'! 

MR, CHAIRMAN: No, 

SHRI SRIKANTA lENA: Then, how 
can you pas~ the ">pprJpri'ltion Bill? Now. 
please allow them to speale two minutes 
each. (Interruptions) 

MR. CHAIRMAN: We are having the 
rules. I am not doing it myself, (llllerrup-
tions) 

SHRI M,Y, CHANDRASHEKHARA 
MURTHY: Sir, some of their problenu. 
relate to the States and to their constitu-
encies. (Interruptions) 

SHRI SRIKANTA JENA: Mr. Chair-
man. Sir, let the Appropriation Bill be 
taken up tomorrow. (Interruptions) 

MR. CHAIRMAN: Please check the 
rule~. 

(Interruptions) 

SHRI SRIKANTA JENA: Now we are 
discussing the Supplementary Demands. 
The Minister will introduce the Appro-
priation Bill, then we will consider the 
Appropriation Bill. (Interruptions). 

SHRI M.Y. CHANDRASHEKHARA 
MURTHY: Sir, it has become a com-
mon feature of the Government to bring 
the Supplementary Demands. (Interrup-
tions) 

[Trans/arion] 

S~R! RAM KRIP ,\L Y,'.DA \. (Patna): 
Why I :lm not given time 10 ,peak? It can 
not go on like this., .(lnturuptionf) ... 

MR, CIAIR\1AN: Please sit down, 

SHRl SRIKl',NTA JENA' Unle,~ the 
Demands are passed, how can you discus, 
the A;:-;:>ropriation Bill~ 

MR. CHAIRMAN: Please sit down, 

SHRI M. V. CHANDRASHEKHARA 
:\IURTHY: Sir. the House should app-
reciate the budget preparations six month. 
prior to the commencement of the finan-
~;al year. (/nrerrllptions). 

\.fR. CHAIRMA;-.I: Conduct yourself 
a'Lording to the rules of the House please. 

(lnterruptions) 

MR. CHAIRMAN: There is no point 
of order. 

SHRI SRlKANTA JENA: At the mo-
ment the House is discussing what? The 
Minister is discussing on what? 

MR. CHAIRMAN: On this. 

SRI SHRlKANTA JENA: On this what~ 
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MR. CHAIRMAN: On the Supplemen-
tary Demands. 

(Interruptions) 

SHRI SRIKANTA JENA: It is before 
the House. But the Appropriation Bill 
has not yet come to the House. 

MR. CHAIRMAN: Why not" 

SHRI SRIKANTA JENA: It has not 
come, Sir. Unless th;s is passed, the Ap-
propriation Bill cannot come, Siro So, for 
the Appropriation Bill you have to allow 
the Members to participate. 

MR. CHAIRMAN: Read the rule. You 
are all senior Members here please. 

(lnterrllptioIlS) 

;vlR. CHAIRMAN: No, no. Let the 
)'.Iiuister reply. We ",,]1 pas,; the Bill when 
It comes. 

S~RI M.V. CHANDR~SHEKHARA 

MURTHY: Sir, the Budget preparation 
start~ six months prior to the commence 
ment of the finandal year aild so many 
developments take place after the Budget 
j, presented and what is important i~ to 
ensure that the additional Demands ... 

I Trcfls!ationJ 

S:iRI RAM KRIPAL YADAV: It is a 
di ,'ect attack on democr .lCY· I am leaving 
tLe House because of this type of your 
attitude. 

'8.23 Ius. 

(At this stag .. ' Shri Ram Kripal Yadav 
leje the House) 

SHRI M. V. CHANDRA~HEKHARA 
Ml'RTHY: Additional Demands are justi-
fied items and these do not increase the 
deficit. More than that, first I will take 
up the Demands for Excess Grants for the 
year 1989-90, and many of the Members 
have raised this question of the.,,,, Excess 
Grants relating to the year 1989-90 as to 
why we are bringing them so late to the 
House. Sir, this is the expenditure already 
in.::urred in 1989-90 and the same has been 

scrutinised by the Public Accounts Com-
mittee of the Parliament and the Public 
Accounts Committee in their Report have 
suggested to regula rise these expenditures 
by this August House. Hence we have 
come to this House. 

Regarding the details of the Grants and 
appropriation amounting to Rs. 780.40 
crores, separate detailed Demands for Ex-
cess Grants for 1989-90 have already been 
circulated to the Members, I do not want 
to discuss them in detail, Sir. 

Regarding Supplementary Demands fOT 

1993-94, the major item for an amount of 
Rs, 4397.3 crores relates to maintenance of 
value payment to the International Mone-
tary Fund and for the import of fertilisers 
another Rs, 200 crores. T will explain some 
of the major items of this expenditure. 

Sir. the Department of Fertilisers in 1993-
94 made a provision of Rs. 1200 crores 
for the import of fertilisers against Rs. 700 
crores leaving a net bujgetary gap of Rs. 
'00 crclfes. The proposal was based on 
the assumption of importing only 20 lakh 
(onnes of urea, but the actual quantity of 
urea likely to be imported during the year 
is 3<; lakh tonnes and th~re is a liability 
of Rs. 304 crores is for 1992-93. To meet 
this requirement, the Supplementary Grant 
of Rs. 200 crores for import of fertili~ers 
is proposed, as correspondingly there woult1 
be no increase in recoveries, there would 
be the no outgo of funds from this, Sir 
We will maintain within the grant. Then, 
rerr:,rding the Ministry of External Affairs, 
the money was spent fo. the chartering of 
ship to operate between Port Blair and 
!\tadras for the Haj pilgrims. It had cost 
us about Rs. 8.3 crore, an additional e't-
penditure met from the saving5 within the 
grant itself. 

As far as the demand relating to the 
Department of Economic Affain is co,,-
cemed, it is for the debt rec~very tribu-
nals for expeditious adjudication and reco· 
very of debts due to the banks and 
the financial institutions. The next 
dem:lnd no. 26 is ahout currency coi-
nage and stamps and the major item is 
<lemand no. 27 which is for the Pf>yment to 
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[Sb. M. V. Chandrasekhara Murthy1 
the financial institutions. The supplemen-
tary demand amounting to Rs. 4,397.90 
crores relating to the maintenance of value 
payment to the International Monetary 
Fund is to meet the increase following the 
decision to adopt unified exchange rates 
for conversion of all Government transac-
tions. This payment will be made in the 
form of securities and hence, no cash out-
go is involved. Under the Article of Agree-
ment with the International Monetary 
Fund, the rupee holdings of IMF are to 
be maintained in terms of SDR. When we 
have allocated Rs. 1,300 crores then one 
SDR was equivalent to Rs. 3.5.66 before 
the unification of exchange rates. Now, 
one SDR is equal to Rs. 43.97 after the 
unification of exchange rates. Hence, there 
is this rise and the payment was made on 
31st May, 1993 in the form of non-nego-
tiable and non-interest bearing rupee secu-
rities and there was no cash outgo. 

Then. we have set up a Communal Har-
mony Fund and we have a supplementary 
grant of Rs. One lakh. We wanted to have 
a corpus fund of Rs. One crore to carry 
out repairs to the damages caused to the 
places of worship. Then, the damand no. 
51, relating to assistance to the National 
Council for Cement and Building Mate-
rials is to carry out research and develop-
mental projects and training programme~. 
Actually, there is no outgo of cash. Then, 
demand no. 56 is for broadcasting services 
to make the payment for arbitration award 
in the case between the Union of India 
and Uni Brothers and for the Department 
of Science and Technology, we have pro-
vided Rs. 1,65,610 from the Contingency 
Fund of India as per the j!.ldgment passed 
by the Motor Accidents Claim Tribunal. 

Sir, many hon. Members have raised 
points about some problems in their States. 
My young friend, Mr. Ramesh Chennithala 
has mentioned that the financial situation 
in Kerala is very bad. I woulJ like to 
point out to this August House, the Cent-
ral assistance given to the State of Kerala 
In 1992-93, we have given Rs. 394.98 crore 
and for 1993-94, the budget estimate is for 
Rs. 561.66 crore. 

Then, our senior Member of Parliamen •• 
Shri Chitta Basu raised Ii point about 

Dr. Goswami Committee's report. . We are 
all aware that yesterday, it came up in the 
Consultative Committee of the Ministry of 
Finance and a presentation was given by 
Dr. Goswami. The report is still under 
the careful consid.:ration of the Govern-
ment. 

Mr. Shukla raised some problems in the 
State with regard to sligar factories in 
Uttar Pradesh and fertiliser plants. 

As we are all aware, the sugar factories 
are financed by IFCI, IDBI, NCDC and 
commercial banks and actually even we 
have created sugar development funds 
and they are taking care of such units. 

With this. J appeal to the han. Members 
to mpport this Budget on Appropriation 
Bill. 

SHRI SRIKANTA lENA (Cuttack): 
What about Nizam? A pertinent question 
was rais( d by Shri George Fernandes about 
180 suit cases. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY. At present, I have no infor-
mation about this. I will collect it and 
write to the han. Member. 

SHRI GEORGE FERNANDES: I want 
to know wheth'er the hon. !-finister will 
give an assurance that this deal will not 
be put through unless he come~ before 
the House. 

MR. CHAIRMAN: I shall now put the 
Demands for Excess Grants (General) for 
1989-90 to vote. 

The question is: 

"That the respective excess sums not 
exceeding the amounts shown in the 
third column of the Order Paper be 
granted to the President out of the Con-
solidated Fund of India to make good 
the excess on the respective grants dur-
ing the year ended 3ht day of March, 
1990 in respect of the heads of demands 
entered in the second column thereof 
against Demand Nos. 8, 14, 17, 45. 62. 
90 and 94" 
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The motion was adopted. 

MR. CHAIRMAN: I shall now put the 
Supplementary Demands for Grants (Gene-
ral) for 1993-94 to vote. 

The question is: 

"That the respective supplementary sums 
not exceeding the amounts on Revenue 
Account and Capital Account shown in 
the third column of the Order Paper b~ 
granted to the President out of the Con-
solidated Fund ef India to defray the 
charges that will come in course of pay-
ment during the year ending 31st day 
of March, 1994 in respect of the follow-
ing demands entered in the second co-
lumn thereof, against Demand Nos. 6, 
24, 25, 27, 35, 45, 51 and 94. 

The motion was adapted 

18.14 hrs. 

APPROPRIATION (NO.3) Bill· 1993 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): I 
bel! to move for leave to introduce a Bill 
to provide for the authorisation of appro-
priation of moneys out of the Consolida-
ted Fund of India to meet the amounts 
spent on certain services during the finan-
cial year ended on the 31st day of March, 
1990 in excess of the amounts granted for 
those services and for that year. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill to provide for the authorisation of 
appropriation of moneys out of the 
Consolidated Fund of India to meet the 
amounts spent on certain seT vices during 
the financial year ended on the 31st day 
of March, 1990 in excess of the amounts 
granted for those services and for that 
year." 

*Published in the Gazette of India. 
Extraordinary, Part II. Section 2 dated 
26·8·93. 

25-2 LSS.'ND!94 

The motion was adopted. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: I introduce" the Bill. 

beg to move:·· 

"That the Bill to provide for the autho-
risation of appropriation of moneys out 
of the Consolidated Fund of India to 
meet the amounts spent on certain ser-
vices during the financial year ended on 
the 31st day of March, 1990 in exces~ 

of the amounts granted for those ser-
vices and for that year. be taken into 
consideration." 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the autho-
risation of appropriation of moneys out 
of the Consolidated Fund of India to 
meet the amounts spent on certain ser-
vices during the financial year ended on 
the 31st day of March, 1990 in exces~ 
of the amounts granted for those services 
and for that year, be taken into con-
sideration ... 

The motion was adopted. 

MR. CHAIRMAN: The House will 
now take up Clause by Clause considera-
tion of the Bill. The question IS: 

"That Clauses 2 and 3 stand part of the 
Bill." 

The motion was adopted. 

Clause" 2 and 3 wcre added to the Bill. 

MR. CHAIRMAN: The question is: 

"That Clause I, the Schedule. the enact· 
ing formula and the long title stand 
part of the Bill." 

The motion WIlS adopted. 

Clause /, The Schedule, the Enacting for-
milia and the long Title were added to the 

Bill. 

SHRI M. V. CHANDRASHEKHARA 
MURTHY: Sir, I beg to move; 

•• Introduced/moved with the recom-
mendation of the President. 


